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List of documents are attached vide Annexure- A- 1 to
A-49 for ready reference to counter the reply submitted
by Respondent no. 2, 3,4, 5 and 8.
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Brief Facts - A joint committee was formed by the
Hon’ble NGT, Gurugram to ascertain the correctness

of the Green Area. No Report by joint Committee
pursuant to the Tribunal's order.
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Reply of SEIAA is not received




IN THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
OA No. 68 OF 2022
IN THE MATTER OF:

Raman Sharma
Petitioner

v/s
State of Haryana and others

Respondents

That Objections on the contents, facts and figures submitted in their respective
replies by Respondent No- 2 i.e. RO, Gurugram Region (N) HSPCB and member
secretary HSPCB Panchkula, Respondent No-3 i.e. Municipal Corporation
Gurugram, Respondent No-4 i.e. DGTCP Haryana, Respondent No-5i.e. Haryana
Shehri Vikas Pradikaran, Respondent No-8 i.e. M/s Malibu Estate Private
Limited submitted details of facts & figures before the MOEFCC and SEIAA in
writing with the Title Environment Clearance Application for Residential
Plotted colony along with Group Housing Component at Sector -47 & 50,
Gurugram, Haryana.

The link of Application for Environment Clearance submitted by respondent no
— 8 before the MoEFCC is as under —

https://drive.google.com/file/d/1rDbl7 68plCJInLVd3Zi4Ng5777ZQckGv/view?
usp=drive link

Respectfully Showeth,

1. That Complainant of O.A - 68 — 2022 Raman Sharma S/o Sh. Narendra Nath
Sharma resident and owner of property no. CW-58, F.F, Malibu Town, Sector-
47, Gurugram is a law abiding person and reported following complaints
while performing Constitutional duty and service for society-;

i. Plantation of 4650 saplings with the help of Forest Department and HUDA
from 2004 to 2011.

ii. Placement of water harvesting mechanism with the help of CocaCoal.

iii. Composting mechanism placed for green waste in Nursery area.

A.List of Violations reported to DTCP, HUDA, HSPCB, MoEFCC, Forest
Department and MCG.
a. lllegal sale of floors by subdivision of 128 plots with SUPER AREA.
b. No plots sold under the category of “No Profit No Loss” (NPNL).


https://drive.google.com/file/d/1rDbJ7_68pICJJnLVd3Zi4Ng577ZQckGv/view?usp=drive_link
https://drive.google.com/file/d/1rDbJ7_68pICJJnLVd3Zi4Ng577ZQckGv/view?usp=drive_link
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c. Construction & Demolition without any approval from DTCP on Green area
& open space.

. 71 oversize plots of area measuring 20.16 Acres approx as per MCG record.

. Sale of Plots in variation of size against approved size by the DTCP, Haryana.
Non-construction of Community building till 2012.

. Violations of Building laws.

. Objection of the shifting of sites belonging to one license land to another
license land in 2008.

i. Non-placement of Sewage Disposal mechanism till December, 2012
(Malibu town was without any sewage connection from HUDA and
without STP was placed. Respondent no. 8 was caught red handed while
putting sewage in open area, green area and storm water drains.)

. Complaint regarding non-placement of Garbage collection point as per
zoning plan approved in 2008.

. Encroachment and lllegal construction in green area.

Misuse of ground water.

. Dumping of waste.

. Environment clearance.

. Cleaning & Sanitation mechanism.

. Waste mechanism.

. lllegal sale of land under green area & open space.

Erroneous approvals to services & buildings by DTCP.

Erroneous issuance of Consent to Operate (CET) by HSPCB in 2010.

Completion of all services including service roads.

. Conversion of Community Building into Institutional buildings/Facilities.
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. That reply submitted by respondent no. 2, 4, 5 and 8 before the Hon’ble
Green Tribunal are misleading and incorrect. The contents under list of
licenses are incomplete as license no. 86 of 2008 annexed as - Annexure —
A-1 issued to M/s Malibu Estate Pvt Ltd and Mrs. Mukhtiyari widow of Late
Sh. Rupen alias Rupal issued vide endst. no 1622 dated Chandigarh, the
11.04.2008 by Shri S.S. Dhillon, Director, Town and Country Planning
Haryana Chandigarh and same was informed to CA HUDA Panchkula MD,
HVPN Panchkula Director Urban Estate Haryana, Administrator HUDA
Gurgaon, Chief Engineer HUDA Panchkula, Superintending Engineer HUDA
Gurgaon, LAO Gurgaon, STP (Enforcement) Haryana, Chandigarh, District
Town Planner Gurgaon, Accounts Officer, Office of DTCP, Chandigarh is not
included in the list of Licenses. The land schedule of license no. 86 is attached
as ANNEXURE —A- 2 for ready reference. Following are details of violations
of applicable act & rules-;
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The Section 3(3)(a)(iv) of the Haryana Development and Regulation of Urban
Areas Act,1975 and Section 11(e) of the Haryana Development and
Regulation of Urban Areas Rules, 1976 and point 1(e) of LC-IV Dated 8%
December, 1994 between M/s Malibu Estate Pvt. Ltd and The Director, Town
& Country Planning, Haryana are self-explanatory on the subject Community
Buildings. The content are “ That the owner shall construct at his own cost or
get constructed by any other institution or individual at its cost School,
Hospitals, Community Centers and other Community buildings on the land
set apart for this purpose or undertakes to transfer to the Government at any
time, if so desired by the Government, free of cost, the land set apart for
Schools, Hospitals, Community Centers and other Community buildings in
which case the Government shall be at liberty to transfer such land to any
person or institution including the local authority on such terms and
conditions as it may lay down.

. NO THIRD PARTY RIGHTS WILL BE CREATED WITHOUT OBTAINING THE PRIOR PERMISSION

OF THE DTCP. All the community buildings will be got constructed by the
Colonizer within time period so specified by the Director.”

.The definition and use of Community Buildings in the Punjab Scheduled

Roads and Controlled Areas Restriction of Unregulated Development Act,
1963 and RULES, 1965 is vide clear with the nature and purpose,”The
meaning of community building and community assets are clearly defined in
the Punjab Scheduled Roads and Controlled Areas Restriction of Unregulated
Development Act, 1963 Under section 3 ( e ), explanation 1 & 2,
“Explanation- (1) *“ Public utility buildings” means buildings belonging to
Government, Government controlled Organizations, Local Bodies, Voluntary
Organizations and individuals which are being used for the benefit of public
at large without profit motive.; and Explanation- (2) “Community assets”
means assets belonging to Government, Government Controlled
Organizations, Local bodies, Voluntary Organizations, and individuals which
are created for the beneficial use of public at large without profit motive]”.

iv.All community buildings are sold with land, whereas the community

buildings were planned on the non-salable area and amalgamated land of
Public Park. ANNEXURE —A-6 &A-7 and A-15 to A-18 and A-20 to A-27.

v. That layout plan is still not approved for residential plotted colony being

developed by Respondent no-8. This fact is revealed through letter memo
no. ZP-5-vol-1V/SD(DK)/2019/6680 dated 07-03-2019, issued by Shri
Narender Kumar, District Town Planner (HQ) for Director, Town and
Country Planning Haryana Chandigarh to Malibu Estate Private Limited, 38,
DDA Commercial Complex, Kailash Colony, Extn. Zamrudpur, New Delhi-
110048 with copy to DTP Gurugram vide letter memo no. ZP-5-vol-1\VV/SD
(DK)/2019/6681 dated 07-03-2019.

vi. The Demarcation is also not completed despite the Orders of the DTCP,

Haryana. ANNEXURE -A- 34 & A-35-A to A-38.
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vii. Four FIRs against Respondent No-8 i.e. M/s Malibu Estate Private Limited
by Respondent No. 3, 4 & 5 and two cases in the Spl. Environment Court,
Faridabad by Respondent No. 2. Many cases against Respondent No-8 i.e.

M/s Malibu Estate Private Limited in District & Sessions Court Gurugram.
ANNEXURE —-A-20 to A-24.

2. That details given under heading “remarks” regarding OC & part completion
certificate in point no. 5 as chart establish facts on part completion certificate
and occupation certificates were issued erroneously and same was informed
to DTCP in the year 2008. The same complaint was taken before Hon’ble
Lokayukta in 2011. In this regard copies of service plan estimates were given
to Mrs. Akansha Tanwar AEE (member of Committee as representative of
HSPCB Gurugram region (N)) and also copies were given to all respondents
multiple time.

Following are irregularities, violations and defective approvals given to

integrated residential plotted Colony namely Malibu Towne, situated in

Sector 47 & 50 Gurugram spreaded in area measuring 204.796 Acres. The

letter endst. No. 9546 dated 22.06.2015 issued by Shri A.K.Maken

Superintending Engineer HUDA Circle-Il Gurgaon to Chief Engineer -| HUDA

Panchkula regarding service plan estimate for Malibu Towne Gurgaon.

ANNEXURE -A- 9.

ii. The drawing for services was approved vide CE HUDA Memo no. 5018
dated 3.07.2000, whereas Part Completion Certificate & Occupation
Certificate thereon for services was issued in year 1996 for license granted
inyear 1992, 1993 & 1994 for area measuring 138.82 Acres. Finally service
plan estimates were approved vide Endst. No. LC-171-VOL-II-JE(VA)-
2016/24618 dated 8.11.2016 issued by DTCP Haryana to Malibu Estate Pvt
Ltd and ors for license no. 71-75 of 1992 and 15-19 of 1994 for group
housing component on land measuring 11.9 Acres. ANNEXURE —-A- 10.

iii. The other service plan estimate for 3.465 Acres for license number 71-75
of 1992, 4-8 of 1993, 15-19 of 1994, 4-8 of 1995, 36-46 of 1997 and 15 of
2008 issued vide Memo number 5280 dated 25.4.2014 issued by Shri A.K.
Maken Superintending Engineer HUDA Circle-Il Gurgaon to Chief Engineer-
| HUDA Panchkula.

iv.That above mentioned documents are in confirmation to part completion
certificate & Occupation Certificate mentioned in reply of respondent no.-
2, 4,7 & 8 are defective & wage, which were issued to respondent no - 8
for extraordinary benefit by respondent no-4 & 5. ANNEXURE —-A- 3 to A-5.

That information provided in tabular form for Occupation certificate obtained
for community buildings is given with incomplete details of community
buildings without land schedule (the land for community buildings taken from

saleable 55% area or non-saleable 45% area) by Respondent no. 2 & 8. As the
6
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schedule of area mentioned in the approved demarcation plan in 2008,
contains no details of land for community buildings under saleable area.
ANNEXURE —A- 7. Most of community buildings are sold and created third
party rights without any valid permission form DTCP Haryana. It sounds that
the land is taken out of green area for all 16 community buildings. Application
for Environment Clearance submitted by respondent no — 8 before the MoEFCC
contains details of area and link is as under —

https://drive.google.com/file/d/1rDblJ7 68plCJInLVd3Zi4Ng57772QckGv/vie
w?usp=drive link

3. The following are serious violation and matter of land grabbing by
respondent number 8 in connivance with respondent number 4, 3,2 & 7-;
a. Land for service road is amalgamated with plot of commercial site situated
in sector 50 by the name of Good Earth City Mall and dispensary site and
M/s Nikiyog Builwell Pvt Ltd C/o Spaze Towers Pvt Ltd, sector 47 Gurugram,
Malibu Estate Pvt Ltd for some other purposes which is well in the notice of
all respondents. Approximately 50 Acre land is missing because in-principle
approved layout plan vide drawing number DTCP-5626 dated 28.09.2016
was objected by many residents and property buyers which is accepted by
respondent no. 8 in reply. In this regards, letter endst no. ZP-5-vol-
IV/AD(RA)/2021/16699-701 dated 13.07.2021 issued by DTCP Haryana to
Senior Town Planner, Gurugram with direction to conduct demarcation of
site and completed within 7 days i.e. by 20.07.2021, which is not yet

completed to protect the offence.

b. The green area and public parks amalgamated by commercial sites situated
in sector -47 & 50 by the name of Good Earth City Mall (30.2% of plot area)
& Platinum Tower on Grurugram -Sohna side (more than one acres approx.)
and by owner of dispensary site (2 Acres approx.) and club area (one acres
approx.,) and in plots under residential area (71 oversize plots by 20.16
Acres approx. as per MCG record) by Malibu Estate Private Limited & Ors
for some other purposes which is well in the notice of all respondents
including M/s Nikiyog Builwell Pvt Ltd C/o Spaze Towers Private Limited,
sector 47 Gurugram Pictures attached. ANNEXURE —A- 11 to ANNEXURE —-A-
14 and ANNEXURE -A- 19.

4. That reply to Respondent No. 8 i.e M/s Malibu Estate Pvt Ltd is far from truth.
The violation of Section 2.1 of Haryana Building Code, 2017 is accepted by all
responsible agencies. That Respondent No. 8 should have read Section 18(2)
before raising objection in The National Green Tribunal Act, 2010. That the
Article 51A of the Constitution of India deals with the fundamental duties of

7


https://drive.google.com/file/d/1rDbJ7_68pICJJnLVd3Zi4Ng577ZQckGv/view?usp=drive_link
https://drive.google.com/file/d/1rDbJ7_68pICJJnLVd3Zi4Ng577ZQckGv/view?usp=drive_link

871

citizens and under clause (g), it is the duty of every citizen “to protect and
improve the natural environment including forests, lakes, rivers and wildlife,
and to have compassion for living creatures”. Both fair trial and fair
investigation are part of constitutional rights guaranteed under Articles 20
and 21 of the Constitution of India. Following are more reasons which permit
any Resident/property owner to take matter to any Court of Law.

5. That the construction project “Malibu Town”, integrated residential colony,
located in Sector- 47 & 50, Gurugram required to obtain the Environment
Clearance for whole township for an area measuring 204.796 acres. As soon
as the proceedings of EIA Notification 1994 S.0 60 (E) dated 27th January
1994 initiated, the said project became a Violation Case under the category
of Expansion Project as digging for ground water & other services and for
building construction was started according to Respondent no. 8 itself. Three
complaints were lodged before the Secretary, Government of India, MoEF,
New Delhi from 2008 to 2011 with relevant documents as the SEIAA was not
operational. The necessary directions were issued to the Financial
Commissioner & Principal Secretary to Government of Haryana, Chandigarh
as this project was planned for commercial and institutional activities apart
from massive construction with consumption of ground water in massive
guantity with all possibility of the generation of pollution of all kinds.

6. That all Licensee Companies, Directors & individuals under M/s Malibu Estate
Pvt Ltd are responsible to take Environment Clearance for the total built-up
area measuring 6,64,412.826 Sqm as per the written confession before
MoEFCC on 24-08-2017. The Page No. 1 of Environment Clearance
Application of M/s Malibu Estate Pvt Ltd confirms the statement correct.

https://drive.google.com/file/d/1rDbJ7 68plClInLVd3Zi4Ng5777ZQckGv/view?
usp=drive link

7. That Environment Clearance has to be taken for entire project, not for a
building or any specific construction, according to the S.0.60 (E) dated 27-1-
1994. Provisions of the EIA Notification, 1994, up to S.O 1533 (E), dated the
14th September, 2006 are very loud & clear with specific directions on
Environment Clearance for construction projects under the category of
Expansion Project. The first expansion of construction project “Malibu Town”
was done for an area measuring 107.682 Acres to 123.86 Acres by adding
16.18 Acres through additional Licenses no. 4-8 of 1993on 19-03-1993 just
after Notification published as SO No. 80(E) dated 28th January, 1993 for
objections & suggestions.


https://drive.google.com/file/d/1rDbJ7_68pICJJnLVd3Zi4Ng577ZQckGv/view?usp=drive_link
https://drive.google.com/file/d/1rDbJ7_68pICJJnLVd3Zi4Ng577ZQckGv/view?usp=drive_link
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That S.0. 60 (E)- Whereas a notification under clause (a) of sub-rule (3) of
rule 5 of the Environment (Protection) Rules, 1986 inviting objections from
public within sixty days from the date of publication of said notification,
against the intention of the Central Government to impose restrictions and
prohibitions on expansion and modernization of any activity or new projects
being undertaken in any part of India unless environmental clearance has
been accorded by the Central Government or the State Government in
accordance with the procedure specified in that Notification was published
as SO No. 80(E) dated 28th January, 1993; and Notification vide S.0. 801(E),
dated 7th July, 2004 which was later amended vide no. S.0 1236 (E) dated
the 27th October, 2003 - Whereas a draft of certain amendments of the
notification of the Government of India in the Ministry of Environment and
Forests vide number S.0.60 (E), dated the 27th January 1994 was published
in the Gazette of India, Extraordinary, Part I, section 3, sub-section (ii) vide
number S.0.1236 (E), dated the 27th October, 2003 inviting objections and
suggestions from all persons likely to be affected thereby within a period of
sixty days from the date on which copies of the Gazette containing the said
notification were made available to the public; The principal notification
was published in the Gazette of India vide number S.0.60 (E) dated 27-1-
1994 and subsequently amended vide:

¢ S.0. 356 (E) dated 4th May, 1994,

e S.0 318 (E), dated 10th April, 1997,

¢ S.0. 73 (E) dated 27th January, 2000,

¢ S.0. 1119 (E) dated 13th December, 2000, 3

¢ S.0. 737(E) dated 1st August, 2001,

¢ S.0.1148 (E) dated 21st November, 2001,

¢ S.0. 632 (E) dated the 13th June, 2002,

¢ S.0. 248 (E) dated the 28th February, 2003,

¢ S.0. 506 (E) dated the 7th May, 2003,

¢ S.0. 891(E) dated the 4th August, 2003,

¢ S.0. 1087(E) dated the 22nd September, 2003,

¢ S.0 1533 (E), dated the 14th September, 2006.

That it is pertinent to mention that all Licensee Companies & individuals
under M/s Malibu Estate Pvt Ltd & Ors did not file any objection or
suggestions on any of the EIA Notifications being a developer of integrated
residential colony. M/s Malibu Estate Pvt Ltd & Ors did all activities which
forced any ongoing project to take Environment Clearance necessarily to
avoid becoming violation case. Following are activities which confirm the
construction project “Malibu Town”, integrated residential colony, located
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in Sector- 47 & 50, Gurugram as a violation case as per activities mentioned
in the Notification-;

l. Modernization

Il. Modification

lll.  Change in Scope of Work

IV.  Changein Plan

V. Expansion

VI.  Increase in Pollution Load.

10. That Licensee Companies and individuals under M/s Malibu Estate Pvt Ltd
& Ors done Expansion of project five times from 1993 to 2008 with approval
of the DTCP, Haryana from the area measuring 107.682 Acres to 204.796
Acres with increase of population and Built Up area from 664412.826 Sgm
+ illegal & unapproved construction approximately 324100 Sgm.

i. The second last Expansion of Project of 180 Acres to 204.796 Acres with
carry forward of balance construction and development works of
Commercial Buildings in 8 Acres, Group Housing clubbing with all existing
services including incomplete infrastructure with unauthorized and
unapproved construction.

ii. The Page No. 1, 21, 50, 51 of Environment Clearance Application of M/s
Malibu Estate Pvt Ltd to read with REVISED LAYOUT PLAN vide drawing no.
DTCP-5626 dated- 28-09-2016 for an area of 204.796 Acres are evidence
to prove the statement.

iii. The modernization of the project with and without approval of the DTCP,
Haryana under seven various categories by MEPL.

a. STPs are placed for generation of treated water without any provision
in the Service Plan Estimates and any prior approval from HSPCB.

b. 15 Nos of DG Sets are placed for generation of Electricity without any
provision in the Service Plan Estimates and any prior approval from
DHBVN & HSPCB & DTCP.

c. Underground Water Harvesting Pits were placed without any provision
in the Service Plan Estimates for protection of Ground Water.

d. No mentioning of SUPER AREA.

11. Modification in Principal approved Plan in 1992 on five occasions with the
approval of the DTCP, Haryana. On 38 occasions modification was done
without any permission.

i. Shifting of sites from one Licensee Land to other Licensee land after the
grant of erroneous PART COMPLETION CERTIFICATES.

ii. Size of sites were increased after grant of erroneous PART COMPLETION
CERTIFICATES.

10
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iii. The details of some unapproved modifications are already submitted

Vi.

Vi

before the SEIAA on 12-10-2023 and 24-10-2023. Modifications are visible
as unapproved additional construction of Club Building, plots created &
sold in variation of approved size without any approval from DTCP,
Haryana, 444 floors were created and sold illegally without any approval
from DTCP, Haryana and none of the floors has granted Occupation
Certificate so far, Super area was created and sold without any approval
from DTCP, Haryana.

. Change in Scope of Work is already visible in various FIRs against M/s

Malibu Estate Pvt Ltd & Ors. Various reports of Government Departments
confirming additional unapproved construction on green area at 42 places
& no placement of service road despite a mandatory component, DG sets
placed on green area are some changes in Scope of Work.

The contradiction about the size & number of PLOTS with Layout Plan with
point no 1 on Page No. 52 under Plotted Colony (A) of Environment
Clearance Application of M/s Malibu Estate Pvt Ltd, confirms the Change
in Scope of Work was done by violation of approved category of plots.
Content on Page-72, 73 & 74 of Environment Clearance Application of M/s
Malibu Estate Pvt Ltd, are self-accepted details in Change in Scope of Work
M/s Malibu Estate Pvt Ltd.

Change in Plan was done on five occasions from 1993 to 2008 for an area
of 97.11 acres which is 47.5 % of total area. The services of each additional
license granted from 1993 to 2008 were attached with the services
planned, developed & approved through Part Completion Certificate on
23-02-1996 by five change of approved plan. The Layout Plan,
Demarcation Plan Zoning Plan, place & size of Plots, addition of
commercial activities like Hotel (204 rooms), Office space, Restaurants &
Bar etc., floors, STPs, DG Sets shifting of sites & change in size of more than
800 plots.

.The contradiction about the size & number of PLOTS in Layout Plan with

point no 1 on Page No. 52 under Plotted Colony (A) of Environment
Clearance Application of M/s Malibu Estate Pvt Ltd, confirms Change in
Plan was done by violation of approved category of plots. Increase in
Pollution Load was reported to the HSPCB & T&CP on many occasions.
Expansion of existing projects [listed in item numbers 2, 3, 4 & 5 of the
Schedule having Prior Environmental Clearance with no increase in
pollution load shall be exempt from the requirement of prior EC.

viii. Estimated pollution load was without DG Sets, Hotel Waste, Hospital

Waste, additional pollution load out of increased sewage effluents, solid
waste & C & D Waste and hazardous waste. The Page No. 5, 22, 50, 57, 70
of Environment Clearance Application of M/s Malibu Estate Pvt Ltd.

ix. No mentioning of SUPER AREA.

11
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That S.0. 1533(E). - Whereas, a draft notification under sub-rule (3) of Rule
5 of the Environment (Protection) Rules, 1986 for imposing certain
restrictions and prohibitions on new projects or activities, or on the
expansion or modernization of existing projects or activities based on their
potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India, unless prior
environmental clearance has been accorded in accordance with the
objectives of National Environment Policy as approved by the Union Cabinet
on 18th May, 2006 and the procedure specified in the notification, by the
Central Government or the State or Union territory Level Environment
Impact Assessment Authority (SEIAA), to be constituted by the Central
Government in consultation with the State Government or the Union
territory Administration concerned under sub-section (3) of section 3 of the
Environment (Protection) Act, 1986 for the purpose of this notification, was
published in the Gazette of India ,Extraordinary, Part Il, section 3, sub-
section (ii) vide number S.0. 1324 (E) dated the 15th September ,2005
inviting objections and suggestions from all persons likely to be affected
thereby within a period of sixty days from the date on which copies of
Gazette containing the said notification were made available to the public;
And whereas, copies of the said notification were made available to the
public on 15th September, 2005.

That in the year 1992, construction project “Malibu Town”, integrated
residential colony, consisting of Plots, Group Housing, Commercial,
Community Buildings and Public Utilities, located in Sector- 47 & 50,
Gurugram was planned by M/s Malibu Estate Pvt Ltd & 10 various other
companies and individuals for area measuring 107.682 Acres is a case for

violation of EIA Notification 2006. ENVIRONMENT IMPACT ASSESSMENT
NOTIFICATION S.0.60(E), dated 27/01/1994 (incorporating amendments vide S.0. 356(E)
dated 4/5/1994, S.0. 318(E) dated 10/4/1997, S.O. 319 dated 10/4/1997, S.O. 73(E)
dated 27/1/2000, S.0. 1119(E) dated 13/12/2000, S.O. 737(E) dated 1/8/2001, S.O.

1148(E) dated 21/11/2001, S.0. 632(E) dated 13/06/2002) were violated by M/s
Malibu Estate Pvt Ltd in connivance of some government offices.

That clause 1) of the ENVIRONMENT IMPACT ASSESSMENT NOTIFICATION S.0.60 (E),
dated 27/01/19941) - Whereas a notification under clause (a) of sub-rule (3)
of rule 5 of the Environment (Protection) Rules, 1986 had imposed
restrictions and prohibitions on the expansion and modernization of any
activity or new projects being undertaken in any part of India unless
environmental clearance has been accorded by the Central Government or
the State Government in accordance with the procedure specified in that
notification was published as SO No. 80(E) dated 28th January, 1993, hence

12
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16.

17.

18.

376

M/s Malibu Estate Pvt Ltd was responsible to take environment clearance
for construction project “Malibu Town”.

That Section 2) Requirements and procedure for seeking environmental
clearance of projects: I.(a) Any person who desires to undertake any new
project in any part of India or the expansion or modernization of any
existing industry or project listed in the Schedule-l shall submit an
application to the Secretary, Ministry of Environment and Forests, New
Delhi, hence M/s Malibu Estate Pvt Ltd was responsible to take environment
clearance for construction project “Malibu Town” as directions were issued
to the Financial Commissioner & Principal Secretary to Government of
Haryana, Chandigarh.

That drawing of services for Group housing area of construction project
“Malibu Town” was approved by the Executive Engineer, HUDA Division No.
Il, Gurgaon on 31-05-2000 and the Superintending Engineer, HUDA Circle
Gurgaon on 09-06-2000 and the Superintending Engineer, HUDA (HQ),
Panchkula on 27-06-2000 and Chief Engineer, HUDA, Panchkula vide Memo
No. 5018 Dated — 03-07-2000 on services with confirmation of fully
functional services at site of Group Housing component, laid by Colonizer
i.e M/s Malibu Estate Pvt Ltd & Ors of Integrated Residential Plotted Colony
namely Malibu Town for area measuring 11.89 Acres, whereas Occupation
certificate vide Memo no. 5DP-2000/13077 Dated-30-08-2000 was issued
just after 2 months of approval of drawing of services. This is confirmation
of offence.

That the Hon’ble Green Tribunal may call details from DTCP, Haryana & CA,
HSVP, Panchkula regarding Expansion & Modernization of construction
project “Malibu Town”, integrated residential colony, located in Sector- 47
& 50, Gurugram with Modification during last 30 years and Change in Scope
of Work with and without approval through Change in Plan for commercial
gains causing Increase in Pollution Load by Licensee company M/s Malibu
Estate Pvt Ltd & Ors.

That Layout Plan is violated and still waiting for regularization. The
quantum of GREEN AREA is still not even known to Licensing authority.
Service road is still not placed. Road size are much shorter. Services are
defective and causing pollution across township. Four FIRs against
Respondent No-8 i.e. M/s Malibu Estate Private Limited by Respondent No.
3, 4 & 5 and two cases in the Spl. Environment Court, Faridabad by
Respondent No. 2. Many cases against Respondent No-8 i.e. M/s Malibu

13



19.

20.

21.

877

Estate Private Limited in District & Sessions Court Gurugram. ANNEXURE -A-
32 & ANNEXURE —A- 32 — A and ANNEXURE —A- 29 read with ANNEXURE —-A- 28.

The reply of Respondent no. 8 i.e M/s Malibu Estate Pvt Ltd is misleading,
false, vague and out of contest. Respondent no. 8 is habitual fraud & liar.
Before making any statement, that too on writing and under affidavit, it is
essential to collect complete detail of the matter. Respondent no. 8 must
read the final Order of the case titled under Original Application No.
124/2.017 Sarv Jam Kalyan Sewa Samiti Applicant Versus Union of Tudia
& Ors,. Respondent(s). Respondent no. 8 must take complete details of
cases and complaint lodged against Applicant of OA-68-2022, Raman
Sharma before making passing remarks. It is the constitutional right of a
Citizen of India to initiate legal action for losses and damages and take
compensation through the Court. Till date no verdict has pronounced by
any Court of the Country against Raman Sharma S/o Sh. Narendra Nath
Sharma resident and owner of property no. CW-58, F.F, Malibu Town,
Sector-47, Gurugram.

That it is prayed before the Hon’ble Green Tribunal to form a committee and
take site report on status of Open area & Green area of project “Malibu
Town”, as an integrated residential colony, located in Sector- 47 & 50,
Gurugram.

That it is prayed to allow this Application with above stated objections and
facts and issue necessary directions to M/s Malibu Estate Pvt Ltd & Ors to
take Environment Clearance. The above written statement may kindly be
taken on record.

Details of facts & figures produced before MOEFCC and SEIAA by
Respondent No. 8 M/s Malibu Estate Pvt Ltd in writing with the Title
Environment Clearance Application.

All contents are verified, testified and certified.

1. Project- New (ECA-2017 Page no. 01, Point-4).
2. Category of project — A. (ECA-2017 Page no. 01, Point-6).
3. (ECA-2017 Page no. 01, Point-3).

i. Plot Area-Area under Group Housing-48,117.13 m2 (11.89 Acres)-Area under
Plotted Colony- 7, 80, 662.88 m2 (192.906 Acres).
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i. Built Up Area - Plotted Colony 5, 56, 218.71 m2 + Group Housing 1, 08, 194.116

. Whether proposal involves approval/clearance under: if yes, details of same

. AREA STATEMENT - (ECA-2017 Page no. 21 & 22).

. SALIENT FEATURES OF PROJECT - (ECA-2017 Page no. 50 to 51).

.Ground Coverage - Plotted Colony 4, 22, 362.31m2 Group Housing 7,074.746

Total Plot Area = 8, 28, 780.01 m2 (204.796 Acres) for 34506 Population
(moving population is not included).

m2
Total Built-up Area = 664412.826 m for 34506 Population (moving population
is not included).

m2
Total Ground Coverage = 429437.056 m 2.

and status to given (ECA-2017 Page no. 02 & 03, Point-21).

a)- Forest (conservation) Act 19807 — No. The unit does not fall in any notified
reserved forest area.

Fact- One Band crossing Malibu Town and Four Panchayati Rasta (Revenue

Road) are under encroachments need Forest approval. The DFO has issued

letter to the DTP (P), Gurugram in this regard.

Point- 9 - Built-up Area Detail - 664412.826 m2 (1, 08, 194.116 m2 Group
Housing + 5, 56, 218.71 m2 Plotted Colony).

Point-10 — Total no of Plotted Unit — 1396 Units.

Point-11 — Total no of Unit (Group Housing) - 672 (Residential Unit-376 + EWS
Unit-72 + Service Personnel Unit-224).

Point-12—- Total no of Units (Plotted Colony + Group Housing) = 2068.
Point-15- No. of DG Sets (5 Total capacity 4000 KVA) Plotted Colony 2 X 750 KVA
+ Group Housing 2 x 750 KVA + 1 X 1000 KVA.

Point-16- Water requirement & Sources — 4504 KLD Total (Plotted Colony 4103
KLD + Group Housing 401 KLD). Fresh Water — 3156 KLD + Recycled water 1348
KLD = 4054 KLD.

Point-17- Sewage Treatment & Disposal — STP capacity- 3 no. of STP of total
capacity 3440 KLD (1600 & 1490 KLD for Plotted Colony and 350 KLD for Group
Housing.

Sewage Discharge — Total 2583 KLD recycle water will be obtained out of which
113 KLD shall be utilized for the purpose of flushing. 1235 KLD for landscape
development and 1235 KLD shall be supply to nearby construction sites.
Point-18- Estimated Population — 34506 Persons (Plotted Colony 32022
persons + Group Housing 2484) = 34506 Persons (floating population is not
included.

Point-19- Green area proposed @ 30.2% of plot area (8, 28, 780.01m2) -1, 20,
499.98m2 (14.5% of plot area).

Point-20-Cost of Project — 750 Crore

Point-3 — Total Plot area - 8, 28, 780.01m2 (204.796 Acres).
Point-4 — Total Site area for Group Housing — 48, 117.13m2 (11.89 Acres)
Point-5 — Total Site area for Plotted Colony - 7, 80, 662.88 m2 (192.906 Acres).
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7. POPULATION DENSITY — (ECA-2017 Page no. 52).

Point-6— Ground Coverage Detail - 429437.056m2 (Plotted Colony 4, 22,
362.31m2 + Group Housing 7,074, 746 m2)=  429437.056m2.

Point-7 — FAR Details @ 1.72% for Group Housing Plot Area — 83, 023.
326m2(Group Housing).

Point-8 — Non FAR (including basement) — 25170.79m2(Group Housing).
Point-9 — Built-up Area Details - 664412.826 m2 (1, 08, 194.116 m2 Group
Housing + 5, 56, 218.71 m2 Plotted Colony).

Point-10 — Total no of Plotted Unit — 1396 Units.

Point-11 — Total no of Unit (Group Housing) - 672 (Residential Unit-376 + EWS
Unit-72 + Service Personnel Unit-224).

Point-12—- Total no of Units (Plotted Colony + Group Housing) = 2068.

Point-13 — Parking Provided for Group Housing — 493 ECS — Surface Parking 77
ECS + Basement Parking 416 ECS = 493 ECS.

Point-15 — No. of DG Sets (5 Total capacity 4000 KVA) Plotted Colony 2 X 750
KVA + Group Housing 2 x 750 KVA + 1 X 1000 KVA.

Point-18— Estimated Population — 34506 Population - Plotted Colony 32022 +
Group Housing 2484) = 34506 Persons (floating population is not included.
Point-19- Green area proposed @ 30.2% of plot area — 1, 20, 499.98m2
instead of 8, 28, 780.01m2) (placed 14.5% of plot area).

Point-20-Cost of Project — 750 Crore.

S.No | UNIT TYPE No. of Population Population
Plots/UNI Basis
TS/FAR

. PLOTTED COLONY (A)

Residential Units of | 1116 13.5 15,066
a Area more than

200m2

Residential Units of | 280 9 2,520
b Area less  than

200m2

Visitors of @10% of | 1758
¢ Residential Area Residential

Population

5 Facilities for Group Housing & Plotted

Nursery School (7 in | 7786.15m2 @4m2/person 1946
d Number)

Primary School (4 in | 16753.98m2 @4m2/person 4188
e Number)

Higher  Secondary | 20234.28m2 @4m2/person 5059

School
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Dispensary (1 in|4168.27 m2 @15m2/person | 278
Number)
Creche (1 in | 809.38 m2 @4m2/person 202
Number)
Religious Building (1 | 870.00m2 5 Number of |5
in Number) Pujari
Club (1 in Number) | 10,068.57m2 | 1000 person | 1000
capacity

Total 32022
GROUP HOUSING (B)
Dwelling Units 376 5 1880
EWS Population 72 2 144
Service Personal | 224 2 448
Population
Commercial 37.20m2 @3m2/person 12
1. Shopkeepers @ 4 persons

1/3™ of Retail

Population
2. Floating 8 persons

Population @

2/3@ of Retail

Population
Visitors @ 10% 247

Total 2484
GRAND TOTAL POPULATION 34, 506

Comparative Statements on Internal Roads and Service Road by

Respondent No. 2,3,4,5 and 8.

*Respondent No. 5 Haryana Shehri Vikas Pradikaran responsible for checking
and approving service plan estimates part completion and occupation
certificate for Malibu Towne (ECA-2017 Page no. 52). Project in Schedule 8 (b)
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of MoEF Notification 14-09-2006” Township & Area Development Projects”

(ECA-2017 Page no. 1 point.2).

S.N. Responde | Responde | Responde | Responde | Respondent
nt No. 2 nt No. 3 nt No. 4 nt No. 5 No. 8
HSPCB MCG DTCP, HSVP MEPL
Haryana
1. Status | Consent | Annexure | Annexure | No reply | The fact and
of Service to -1,2,3, |-1,2,3,4, received | figures
andinternal | Operate |[4,5,7,9, |5,7,9,10, |as adopted
Roads. 10,19, | 19,20, 21, | checking | from
20, 21, 27 35 to -report Environment
27 35t0 | 49. issued for Clearanc'e
49, the Application
completio | submitted by
n of | MEPL in
services 2017 before
which are | the MoEFCC.
not laid.
2. Completio | No claims | MCGhas | Approval |- Hearing is
n of and taken OVEr | to Layout | Erroneou | pending to
Service Objection all S’lesr\gges Planand |s ascertain
and s raised (2)822 ;nd_ Demarcati | approvals | the area
internal provide onisstill | while and
Roads. three pending checking | requiremen
different since of t to obtain
written 2016. services | Environmen
statements for part t Clearance.
through .
RTI. completi
Annexure — on.
35 and 35-
A
3. Status of No claims | Size (length | No reply | - No | - No reply
length & and & wi‘dth) of given report on | on
width of Objection service despite service Bifurcation
serviceroad | o\ oica road & issuance | road and | of land
& internal internal £p roads under
roads roads, of Part . .
Paven;ent Pavement | Completio connectin sgrwces
area and area (Sqm), | n & to | with
Foot Paths. Foot Path | certificate | "NoPPTOV | measureme
(Sam) is to 90% ed ' nts and
given in area services actual
Annexure — : and | position.
35 and 35- constructi
A as Right on of
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of Way unapprov
(ROW) is ed roads.
not

provided

yet.

4. Handover- | No claims | How Detailson | - No reply | Total area
Takeover of | and takeover of | 45% non- | received | under
service road | Objection igfézzﬁea Z“:;a:ooleen on total service road
& internal s raised P area & internal

d was taken | space +
roacs, over needs | Green area) under roads,
Pavement reply as with service Pavement
area and 45F‘:/ynon breakup is road & area and Foot
Foot Paths. ° P internal Paths is still
saleable not
. roads, not argued to
area (open | provided .
Pavement ascertain the
space + yet.
area (Sgm), | correctness of
Green
. Foot Path the Part
area) is not .
) (Sgm) was | Completion
available at oo
. checked. Certificates.
site.
. Status of No claims | The The - Noreply | No
service road | & receiver, Licensing received. | information
internal | Objection | X°0 & 0 s oo | HOW | provided by
;oads, t s raised much area | ascertain much area Respondent
e on the under the area under
area and shortage ] road was
Foot Paths at which under
) of land . checked
the time of category services
Takeover. under was taken | including and
Open over from | Roads & approved
Space & Licensee Service is still
Green Company. | Roads of awaited to
Area. MCG Malibu ascertain
doesn’t Town. total land
have' under
details of services.
land under
services.
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Comparative Statements on Green Area by Respondent number
2,3,4,7 and 8 for 34506 Population (ECA-2017 Page no. 52)

S.N. Respond | Responden | Respondent | Respondent | Responde
ent No. t No. 3 No. 4 No. 7 nt No. 8
2 MCG DTCP, Malibu MEPL
HSPCB Haryana | Federation
1. Total No i.On 15-06- | Land under | i. Misleading | i. No details
Green informat 2022 45% | Green  Area- figures on Lland
area. . area under | stands submitted. under
ion and . -
open space | provided in | ii. Land under Green
no_ and Green | Malibu Town is Public Area is
action. area was | 12.064 Acres | Parks provided
taken over | (6.25% of measuring in reply.
from 204.796 Acres) 14.054 ii. In
Responden | was admitted Acres Applicatio
t no. 8. in Reply dated- (6.86%) n for
ii.The land | 24-07-2023 admitted in Environm
measuring | under  point Reply ent
83743.5 no. 4 on page | dated-14- Clearance
Sqm no 5 (824). 03-2023 before
(20.693 ii. Final under MOEFCC
ﬁ‘ﬁ;eesr) Park/ Approval to point no. 7 by
Green area Layout Plan at page no. Responde
was handed is pending. 5(617). ntNo.8in
over by iii. Demarcatio | iii.Land under 2017 on
Respondent n is still Green Belt Green
No. 8 to pending. is not area
Respondent provided - proposed
No. 3. 77?7 @ 30.2%
Details are iv.Three of  plot
attached members area
vide out of four | measurin
éAN-N3E4)fURE members g 1, 20,
of 499.98
iii. Whereas
Responde Responden m2.,
nt No. 3 t No.7 are which
has been taking comes to
making payments 29.776
payments from Acres.
to three Responden | iii. same
members t No. 3 on formula
of account of may be
Responde maintenan applicabl
nt No.7 ce of only e on plot
on Public area
account Parks for an measuri
of area ng 8, 28,
maintena measuring 780.01m
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nce of 86255 2
only Sqm. measure
Public Which d as
Parks for comes to mention
an area 21.314 ed in
measurin Acres apart Applicati
g 86255 from area on for
Sgm. under Environ
iv. MCG s Green Belt. ment
not See- Clearanc
paying Annexure- e before
any A-34-A to MoEFCC
amount A-34-D. by
for Respond
GREEN ent No. 8
belts of in 2017
whole on
Malibu Green
Town. area
v. MCG is propose
not d @
paying 30.2% of
any plot
amount area.
for Parks
under
other
RWAs
called
MTTRWA,
MCRWA,
and
GSRWA.
vi. MCG is
not
paying
any
amount
for Parks
under
other
Commerc
ial area &
institutio
nal area.
2. Green No i. All iii. Respon | RWAs may | Respondent
areé informat measurem dent No. 8| pe Inquired No. 8 has
available ion and ents of | needs to for their done
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no Public provide source of serious
action. PARKS and breakup of land fraud with

GREEN 45% non- Open space
BELTS saleable measurem and Green
must be | area. with ents. area and
with iv. Actual land done illegal
Responde measureme constructio
nt No. 3 as nts may be nand
Takeover is conducted amalgamate
recently with the din
done i.e help of Saleable
15-06- revenue area for
2023 from department illegal gains
Responde and ZTOs of by doing
nt No. 8. MCG under variation in

ii.On  what the plot size
basis directions from
measurem of DTCP. approved
ents of category as
Public planned in
PARKS Layout plan.
were
adopted
while
making
payments
for the
maintenan
ce
purposes.

3. Details | No The The Respondent Respondent
may informatio | Respondent | Respondent No. 7 may be | No. 8 may
be n and no No. 3 may No. 4 may asked to be asked to
summ | action. be asked to | check provide provide
oned provide available details of details of

details of green area illegal size of plots
plot size as and open constructions | sold.

house Tax is | space with and

taken by encroachment | encroachmen

them on the | sandillegal ts.

basis of plot | sale of

size. oversize plots.

Comparative Statements on Open Space by Respondent number
2,3,4,7 and 8 for 34506 Population (ECA-2017 Page no. 52)
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S.N. Responde | Responde | Responde | Responden | Responde
ntNo.2 |ntNo.3 ntNo.4 |tNo.7 nt No. 8
HSPCB MCG DTCP, Malibu MEPL
Haryana | Federation
1. Populatio | No No Excess Hiding No concern
nDensity | informatio | corrective | PoPulation | informatio 5h°."‘.”.‘
n measures al!owed n FaC|I|.t|es not
without provided as
taken taking stock per
of Open increased
space and population
Green area
to increase
Population
Density.
2. Current No No Amendment | No
populatio | informatio | mechanism | in building concern
n n to  control | plans and shown
excess FAR not
population opposed to
in the | maintain
residential Population
areas. Density
against the
services laid.
Four story
construction
permitted.

Comparative Statements on lllegal/Unapproved Construction by
Respondent number 2,3,4,7 and 8 for 34506 Population (ECA-2017

Page no. 52)
S.N | Responden | Respondent Respondent | Respondent | Respondent
t No. 2 No. 3 No. 4 No. 7 No. 8
HSPCB MCG DTCP, Malibu MEPL
Haryana Federation
1. i No |i. No details | i.No action No efforts i.Responsible
concerns obtained. initiated on made to for 42
shown ii. Most of Public | the stop lllegal/ serious
ii. DG Set Parks & Green | encroachment | Unapprove lllegal/
increased Belts are under | s on Public d Unapproved
from 10 nos encroachment Parks & Green | Constructio Constructio
to 15 nos on S. Belts. n on Public n on Green
green area. Parks &
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iii.No action on

unapproved
change of
Location of
Entry-Exit  of
Commercial
building
relocated on
green area.

ii. No
action on
unapproved
change of
Location of
Entry-Exit  of
Commercial
building
relocated on
green area.

Green
Belts.

area and
open space.

ii. Land for
Service
Road is
sold.

iii. Various
hutments
constructe
don
Green
area,
Public
health site
and
Nursery
area.

8.

Comparative Statements on DG Sets by Respondent number
2,3,4,7 and 8 for 34506 Population (ECA-2017 Page no. 52)

S.N. | Respondent | Respondent | Respondent | Respondent | Respondent
No. 2 No. 3 No. 4 No. 7 No. 8
HSPCB MCG DTCP, Malibu MEPL
Haryana Federation
1 Number of DG | The JC-SBM, | Number of DG | |nvolved in
SETS MCG  issued | SETS increased | 5|| offence.
increased NOC for the | from 10to 15
from 10 to 15 | construction and violation
and violation | of Solid waste | during GRAP.
during GRAP Treatment
was informed | plant on Public
and Sh. health site
Arpnesh adjacent to
Kaushik, AEE Under Ground
O/oR.O water tanks to
Gurugram (N) | some
HSPCB visited | unknown
the site but no | company.

action
initiated.
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ECA-2017 Page no. 4 & 5 POINT NO. 1.15. Facilities for treatment or disposal of solid

waste or liquid effluents?
Solid Waste -The solid waste generated from the project will be in form of:

Domestic Waste - Approximately 15160 kg/day domestic solid waste is
estimated to be generated from the project activity; this will be collected from
designated locations and segregated into inorganic and organic wastes. The
inorganic non-biodegradable wastes will be sold to authorize vendors for
recycling and the biodegradable wastes will be disposed according to MSW
(Management& Handling) Rules, 2000 and amended Rules, 2016.

Hazardous Waste - No mechanism taken for hazardous waste will be
produced from project activities except some spent oil generated from D.G.
sets; which will be sold to recyclers authorized by State Pollution Control
Board.

Liquid effluents - During construction phase, sewage will be treated through
septic tank. The wastewater in operation phase will be treated up to tertiary
level in a STP having total capacity of 3440 KLD (3090 KLD for Plotted Colony &
350 KLD for Group Housing Component respectively) and the treated sewage
will be reused for flushing and landscape development. The rest of the treated
water will be given to the nearby construction site for construction purpose
only. Dewatered/ dried sludge generated from the STP plant will be used as
manure for landscape development & tree plantation.

Green Waste - ? No mechanism
C & D Waste - ? No mechanism

Polythene Waste - ? No mechanism

Date : 07-01-2024

Place : Gurugram Submission of Application
Raman Sharma

CW-58, F.F, Malibu Town, Sector-47, Gurugram-122018
+91 9818303690, mrramansharmaji@gmail.com
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VERIFICATION : Verified that the contents under 1 to 21 of this Objection
Application are true and correct to my knowledge and based on information
derived from documents received from various Government Departments
which are believed by me to be correct. No part of it is false.

LIST OF DOCUMENTS —

1.

oo

10.

11.

12.

13.

14.

Annexure —A-1 - Copy of license no. 86 of 2008 issued by Director, Town and
Country Planning Haryana Chandigarh to M/s Malibu Estate Pvt Ltd and Ors.
Annexure — A-2 - Details of Land under license no. 86 of 2008 issued by
Director, Town and Country Planning Haryana Chandigarh to M/s Malibu
Estate Pvt Ltd and Ors.

Annexure — A-3 - Copy of Part Completion Certificate vide Memo no. 5DP-
96/2580 Dated — 23- 2-1996 issued by DTCP, Haryana to M/s Malibu Estate
Pvt Ltd and Ors for License no. 71-75 of 1992.

Annexure — A-4- Copy of Occupation Certificate vide Memo no. ZP-5-Vol-
IV/SD(BS)/4724 Dated-10-03-2017 issued by DTCP, Haryana to M/s Malibu
Estate Pvt Ltd and Ors for License no. 71-75 of 1992, 4-8 of 1993 and 15-19
of 1994 for Group Housing Component for area measuring 11.89 Acres.
Annexure— A-5- Copy of Occupation Certificate vide Memo no. 5DP-
2000/13077 Dated — 30-08- 2000 issued by DTCP, Haryana to M/s Malibu
Estate Pvt Ltd and Ors for Group Housing Component for area measuring
11.89 Acres.

Annexure —A-6- Schedule of Plots, Apartments, Floors, Shops & Commercial
site provided by M/s Malibu Estate Pvt Ltd.

Annexure—A-7-Schedule of Plots & Area given in Demarcation Plan, 2008.
Annexure —A- 8- Population Details given in approved Demarcation Plan.
Annexure —A-9- Copy of Letter Memo no. 2251 Dated -15-02-2016 issued
by Sh. A.K Maken, Superintending Engineer, HUDA Circle-ll, Gurgaon to
Chief Engineer-l, HUDA, Panchkula for approval of Service Plan Estimates of
Group Housing Component for area measuring 11.89 Acres.

Annexure —A-10- Copy of Drawing for Services for Group Housing
Component for area measuring 11.89 Acres approved vide CE HUDA Memo
No. 5018 Dated — 03-07-2000.

Annexure —A-11- Detail of Plots

Annexure —A-12- Copy of complaint Dated -19-08-2020 regarding variation
in Plot size.

Annexure —A-13- Copy of Letter Memo no. STP(G)/2021/1432 Dated- 22-
03-2021 issued by the STP, Gurugram to the DTP(P), Gurugram and the
DTP(E), Gurugram regarding variation in Plot size.

Annexure —A-14- Copy of Occupation Certificate vide Memo no.14067
Dated- 23-11-2022 issued by the DTP(P), Gurugram for Plot no. PD-81,
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15.
16.
17.
18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

390

Malibu Town, Gurugram despite variation is size viz a viz approved category
of Plots in Layout Plan.

Annexure —A-15- Details of Facilities (Community Buildings).

Annexure —A-16- Status of Community Buildings of Malibu Town.
Annexure —A-17- Status of Community Sites of Malibu Town.

Annexure —A-18- Details of Community Buildings of Malibu Town given in
approved Demarcation Plan.

Annexure —A-19- Details of Public Utilities of Malibu Town approved Layout
Plan.

Annexure —A-20- Copy of GDR no. 024 Dated -08-03-2021 with FIR No. 628
Dated -16-10-2020 at PS Sadar against M/s Malibu Estate Pvt Ltd on the
complaint of Raman Sharma.

Annexure —A-21- Copy of FIR No. 628 Dated -16-10-2020 registered at PS
Sadar against M/s Malibu Estate Pvt Ltd and Ors by the DTP(E), Gurugram.
Annexure —A-22- Copy of FIR No. 114 Dated -22-02-2021 registered at PS
Sadar against M/s Malibu Estate Pvt Ltd and Ors by Fire Department, MCG,
Gurugram.

Annexure —A-23- Copy of FIR No. 322 of 2012 registered at PS Sadar against
M/s Malibu Estate Pvt Ltd and Ors by Haryana Development Authority.
Annexure -A-24 - Copy of FIR No.229 of Dated - 06-04-2023 registered at PS
Sadar against M/s Malibu Estate Pvt Ltd and Ors by the DTP (E), Gurugram.
ANNEXURE —A- 25 - Copy of Letter Memo no. STP(G)/2023/2830 Dated- 24-
04-2023 issued by the STP, Gurugram to the M/s Malibu Estate Pvt Ltd
regarding revocation of Occupation Certificate of Club Building.
ANNEXURE —A- 26 - Copy of Letter Memo no. GN/DTP-E/2023/13691 Dated-
05-08-2023 issued by the DTP (E), Gurugram to M/s Malibu Estate Pvt Ltd
regarding Club.

ANNEXURE —A- 27 - Copy of Letter Endst no. STP (G)/2023/5194 Dated- 18-
08-2023 addressed to the Hon’ble SIC, Haryana by the STP, Gurugram
regarding Layout Plan.

ANNEXURE — A-28 - Copy of Letter Endst no. MCG/Consultant-Sanitation-
Cum-SSI-1V/2023/8428-8433 Dated-25-08-2023 issued by the Consultant
Sanitation- Cum-SSI-1V, MCG to RWAs of Malibu Town on dumping of waste
near water tanks.

ANNEXURE — A-29 - Copy of Letter No. HSPCB/GRN/2023/619 Dated- 29-
08-2023 issued by the Regional Officer, Gurgaon Region(N), HSPCB to the
Commissioner, MCG regarding ATR on dumping of waste.

ANNEXURE —A- 30- Copy of Letter Memo no. STP (G)/2023/909 Dated- 19-
09-2023 issued by the STP, Gurugram to the M/s Malibu Estate Pvt Ltd
regarding OC of Club.
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31.

32.

33.

34.

35.

36.

37.

38.

39.

40.

41.
42.

43.

44,

891

ANNEXURE — A-31 - Copy of RTI reply vide letter no. HSPCB/GRN/2023/909
Dated- 17-11-2023 issued by the Regional Officer, Gurgaon Region(N),
HSPCB to Raman Sharma.

ANNEXURE —A- 32 - Copy of dRR no. 191G-2023-24 vide FOR Book no. 0493
with FOR no. 099 registered on 18-11-2023 against Gaurav Vahi for cutting
of Trees on Public Health Site.

ANNEXURE —A- 32 — A- Copy of Letter Endst no. GN/DTP-F/2023/23449
Dated-11-12-2023 issued by the DTP (P), Gurugram to Joint Commissioner-
SBM, MCG.

ANNEXURE —A- 33 - Copy of Letter no. HSPCB/W(C8682-8712 Dated-13-12-
2023 issued by the Env. Engineer (HQ) For Chairman, HSPCB to officers
concerned of Haryana in the matter OA-68-2022.

ANNEXURE —A- 34 — Details of Parks/Green Belt Area Taken over by
Respondent no.3 i.e MCG from Respondent no. 8 as per record received
through RTI.

ANNEXURE —A- 34 —A- Copy of Bill raised by MTSW RWA, Malibu Town
before Respondent No. 3 with area of Public Parks as member of
Respondent No. 7.

ANNEXURE —A- 34 —B- Copy of Bill raised by MTRWA, Malibu Town before
Respondent No. 3 with area of Public Parks as member of Respondent No.
7.

ANNEXURE —A- 34 —C- Copy of Bill raised by MTPRWA, Malibu Town before
Respondent No. 3 with area of Public Parks as member of Respondent No.
7.

ANNEXURE —A- 34 —-D- Copy of Letter Endst. no/MCG/EE-H/2022/48159
Dated-22-11-2022 addressed to the SPIO-Cum-Chief Account Officer, MCG
to the Executive Engineer (Horticulture), MCG regarding payment for the
maintenance of Public Parks of Malibu Town.

ANNEXURE —A- 35 — Details of Roads, Pavement and footpath Taken over by
Respondent no.3 i.e MCG from Respondent no. 8 as per record received
through RTI.

Copy of Handover-Takeover of Malibu Town on 16-06-2023.

ANNEXURE — A- 35 —B- Copy of letter memo no. ZP-5-vol-
IV/AD(RA)/2021/16699-701 dated 13-07-2021 issued by the DTP(HQ)For
DTCP, Haryana to STP, Gurugram.

ANNEXURE —A- 35 —A- Handover -Takeover Receipt between MCG and
MMPL.

ANNEXURE — A-36 — Copy of Letter Memo no. 1795 dated — 13-02-20215
issued by Executive Engineer, HUDA Division no. 6, Gurgaon to Estate
Officer-1l, HUDA, Gurgaon regarding Service Road and Green area Taken
over by Respondent no.3 i.e MCG from Respondent no. 8 of Malibu Town.
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ANNEXURE — A--37 — Copy of Letter Endst no. STP (G)/2015/783 Dated — 13-
02-20215 issued by Sr. Town Planner, Gurgaon to the Superintending
Engineer, HUDA, Circle-ll, Gurgaon and M/s Unitech Ltd regarding Service
Road.

ANNEXURE — A-38 — Copy of Letter Memo no. 4050-53 Dated — 16-04-20215
issued by Executive Engineer, HUDA Division no. 6, Gurgaon to Sr. Town
Planner, Gurgaon and DTP (P), Gurugram and DTP (E), Gurugram regarding
Service Road.

ANNEXURE —A- 39 to A- 50- Pictures of Green Area and Service Road.
Annexure — A-51 — Sale of SUPER AREA in Group housing without any
provision and description in Deed of Declaration and Building Plans and
Occupation Certificate.

Total Super Basement

Area Parking Super Area % |}
Tower Total Flats / Qt(Sq. Feet) Total Parking (Sq. Mtr) Total Area  |[Tower % |in GH (
T1 60| 181,706.876 96 10032.218 191739.094 20.0%
T2 60| 204,528.000 96 ' 214560.218 22.3% 42.3%
T3 52| 130,809.760 63 6755.794 137565.554 14.3%
T4 52| 130,809.760 63 ) 137565.554 14.3%
T5 76| 131,766.180 84 8382.782 140148.962 14.5%
Té6 76| 131,766.180 90 ) 140148.962 14.5% 57.7%

Annexure — ANNEXURE —A-52- Copy of Sale Deed of property no. CW-58,
F.F, Malibu Town, Sector-47, Gurugram on the name of Raman Sharma.
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ANNEXURE - A-2

ANNEXURE -A- 3

R e |
Prs ' G54 35 % s : /
s P !'lgg! R TG e S Al R e g T e e R R |
=g, e S e XS Ty % . . Vi i
i 2 g The Director, » /
* 7. Town arnd Country Plannlnq; . = :
: ees . Hawana. Chlngs_nrh. . ' & ki — !

i C ' S e 0 .
: T v/ 1) - M/ Malibu Estate Pvt. Ltd..
11) MWs Dinero Estate Pvt. Ltd. o ‘
© 111) Ws.-Casa Estate Pvt. Ltd. 5 ) i
“ < iv) MW's Santalune Estate Pvt. Ltd, - ¢ )
A . v) "/s Sanpedro Estate Pvt. Ltd. 5 L :
3 pe
: . 38, DDA Commercial Complex, > A - -
2 ! o : -Kaunh Colony Exm.(hmruv.;pur). y
> R X Nev D.lhl—lloodﬁ' .,._', T ® L HA
" Ve o3 Spp-96/ ,?5‘50 e L
; - —Dated:r ’?3/2/?{ R 5 ~ ‘
Subject: Iqauance. of part conp.let.lon cnrc.lf.lcat. under Rule e ol
2 i .Of. the al;yana Devel Nt and Regulauon of Urban 3
e SR A:'eas Rules,lB‘lG. =

P sew
L I 2 - Reference your applzcatton No.HE/CC/'Il-‘IS/QS. ‘dated .
S 2 . 25/27. 10 95 xoquesu.ng £ot comp).et.ton cort:.lf.lcau .ln reSpcct of

Saos e ———
'

¢ part of ypur colony nam.ly Mal.tbu Towno- at Gurgaon for.which ' i
licence No.'l.l. to 75 of-1992 daud 28.10 92 covering an area of
e e

107.682. acrcs wete qx'anted to you. . s . y :
2. . - It: is certificd that the nqu.&rod developmcnt works ' ! ’
= on the par: of the ‘colony namely Ha.l:.bu 'l‘owne comprising of !
‘ 7 .l.lcenc.lnq dculls of which’ have been given in the Annexure—‘o\' A .
as .lnd.l.cated on the enclosed layout p.lan of the co.lony Hal.lbu ‘e g .

_mme at Gurgaon du].y l.lqned by me read in conjuction v.lt.h t,hc

L4 -follow.lnq terms and cond.ltionu )uvmnud to my aat&a-

faedon. The dcvelopmcnt ork.s are. Nator supply Seuer ge, Stom--_

1 uhe;ry Planning. Haryana €411 . the tlm “inal -
complet.l.on cert.lt.lcatn of _tha entire colonv nnmely' = i .
. - ‘Malibu.Towne, is grantad, - Y‘ouﬁél\all alsa: carry. ty out -
i ] all lefe over services/works which arc. deem appropriate ’
’ by the Dlraqtox',’roun & Country Flanning, Haryana. Gl

(11) That you will be fully responsible' to meet with the

Jdemand of vwater as per the prescribed nocrms and

provisions & malnealy the allicd services. You shall

T abide by the dl:ec:.tons of. DICP to provide the '

requisite number of cubewe.lls as-per the schedule W e

I determined and specified by the DICP and.yov shall 3
R st S : ceed/2

T

R
i

l

— ——— . >

'
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w
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(111) -

()

)

) T(vh)

*ydisposal arrangement o

mon th from the date of issu

That the services will

That this partial completi

* jpvert level of sewe

m—p——
© e - s

fumish u mdertaking to this effect within on€
e of this letter,
be laid ‘by you: .upto ‘the

alignment of proposed extemal - .works of HUDA for
their connections and disposal ax‘rangenents. A1l the
1inks and connections with the HUDA services will be

done by you.

rESponsible for laying the
+for, 1inking end
if any as per the

l'hat you will ‘be sol€
" services through mlicenced area
connecting with master services,
directions of DICP. . ey
'.lhat in case .some, additional structures are required A
_'relating to puwlic health services/intemal development,
worksy to be constructed as desired by DLCP/HUDA. (3 T

. later stage the same would be binding upon you.

ou -will be solely resporsible for making:
f seweragé md storm water-
t411 such tine the HUDA

That y

drainage of your ¢ colony
sewices are made available.
on certificate is’ without

ision on. the trmsfex'/lease/

pre1udice ‘to* the final dec

construction of ‘commun ity. buildings.

e. the pumping arrangenents in cease
rage & storm ‘water drainage system
r then the HUDA system.

That you shall mak

1a{d by you are lowe

' m undertaking %o theeffect that you shull

pay the. due amount of. extvrnal deveJOpmnt chargvs/
enhanced cxternul “déve lopment chazges ‘after the -/’ nal
raconcilauon of EDC accounts. 5 3

That you will. cmmtt\lcl. the ‘comnuni.ty Ab'ui‘ld'lngs”dn the .

commini.ty sitgn in the” aaig' arua within a pezlod of

three yeurs as per dirartidnu aln-ady imm-d by’ r.ho D'ICP.
That you will pel thefe 11cmces pmewed til) such "

time final completion certificate of the colony 1s
granted to you by the DLCP, '

That the departmeyt will rPLaln 25% bank guaTon e
of the total cost of construction of “0"‘"‘"““)'
byildings in the area and the same will only be
released after the completim of construction of
commun Lty buildin s,
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(xiii) That this part completion cérti‘fi'cate is only in
respect of the services mentioned herein end the
finel completion certificate in respect of the total
areg including the area mentioned in this certificate
would be grented after all the obligations(liebilities‘ ! e
. cast upon you through the agreement end Act and Rules . '
are discharged to the satisfaction of theDirector,
. <-Town .and Co'q-,.tr'};éla.mipg, Haryéna; In the evept of -
failure of the coloniser to do so, this partisl '
completion certificate would be deemed to have been
cancelled at any time, You sHall a:isq -abide by all
the directions/instructions of DICP end:-provisions of
Act'No.B of 1975 and Rules framed. th_ere'v;md'er. ou
shall continue to maintain the servlg,e,s'as per the '
provisions of Act and Rules.” '

1

ks
Dif

. : ] r' s
vy . = “Town énd Cowntry Planning
Haryana, Cha'ndigarh.;w

" Fadst.No.5DP-96/ . - Dated:- :
) " A copy 1§ forwarded to the Chief Fgineer, HUDA,

" Menima ra-(UTg, Chandigarh with reference to his letter No. 12462
dated 22,8.94, The above partial completion certificate in
rgspect of 1icences, the-detzil of which is given in Annexure 'A'
relating to the residential colony Malibu Towne at Gurgaon hes
been granted keeping in view his report and certification .made

““ on the service plans by him. Follow up action on the relevant
terms and conditions on which the part completion certificate
has been granted may be taken under intimation to this office,

e e S - . > 6{‘) !
E ik A y Director, . 3
3 . o ‘ Town & Cowntry Planning, . e
-Haryana,. Chendigarh, - " s g

i

RS

oo Biydint Moy SPGB i . - ngDabRdy= i L e b T b e
) ' A copy is forwarded to the followirg for information . .
ghie ) redmecessary, sctonie ity vt S e
2 - §)* ‘The Administrator; HUDA, Gurgaoni -
1) The Supdt.Fugineer, HUDA, Ourgaon;
113) itk Senfor Town Planer, Curgaon; = '
P 4v) Mhé District Tom Plamer, Curgaon; . -

v). ‘The X-F. HUDA, ‘Curgacn..

Direcc‘gvf; : '- ‘

- Wi : Town end Country Planning,
: Haryana, Chandigarh. :
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ANNEXURE -A- 4

REGD.
FORM BR-VII
(See Code 4.11(2), (4) and (5))
Form of Occupation Certificate

From
Director,
Town & Country Planning Department,
Haryana, 5C0-71-75, Sector-17-C, Chandigarh,
Tele-Fax: 0172-2548475; Tel.: 0172-2549851,
E-mail: tcpharyana3@gmail.com
Website www.tcpharyana.gov.in
To
Malibu Estate Pt Ltd.,
Malibu Towne, Sohna Road,
Gurugram-122101.
jo-05-2e

Memo No. 2p-5-Vol-IV/sD(85)/2017/_// Y, Dated:-

Whereas Malibu Estate Pvt. Ltd. has applied for the issue of an occupation certificate in respect of

the buildings described below:-
DESCRIPTION OF BUILDING

City: Gurugram:-
¢ Licence No. 71 to 75 of 1992 dated 28.10.1992, Licence No. 4 to 8 of 1993 dated 18.03.1993 &

Licence No. 15 to 19 of 1994 dated 08.12.1994.
 Total area of the Group Housing Colony measuring 11.89 acres.

* Sector-47 & 50 Gurugram Manesar Urban Complex.

* Indicating description of building, covered area, towers, nature of building etc.
1

Tower/ Block No. of No. of Floors l FAR Sanctioned ’ FAR Achieved
No. Dwelling
% Area in , % Araaln]
Units
Sqm. Sqm.
25.342 12193.85

Building No. 4
-C) Wing-Il
Building No. 2 60 Ground Floor, 1" to | 34.144
(Type-A) 15" Floor
1065104 | 2.260 | 1087.29

I 76 I Ground Floor, 1* to | 25.042 | 12049.28
[ EWSblock l 40 l Ground Floor, 1" to 3 | 2.214
|

13" Floor
16425.111 | 35132 , 16904.716

Building-5) Floor

EWS Block 32 IGroundFloor, 1"t03" [ 1.803 ’ 867.64 1.820 a7s.7% ;
Floor

| | | 31061622/

(Bullding-6)

I hereby grant permission for the occupation of the said buildings, after considering NO lf}/ mfires”
safety issued by Commissioner, Municipal Corporation, Gurugram, Structure Stability Certificate givi
Rangari Raj Kumar Dhanraj, ME (Civil), Public Health Functional reports received from Superintending
(HQ), HUDA, Panchkula & Chief Engineer, HUDA, Panchkula & Certificate of Registration of lift issu
Inspector of Lifts-cum-Executive Engineer, Electrical Inspectorate, Haryana and after charging the composition
charges amount of ¥ 50,46,428/- for the variations vis-a-vis approved building plans with following conditions; -

1. The building shall be used for the purposes for which the occupation certificate is being granted and in
accordance with the uses defined in the approved Zoning Regulations/Zoning Plan and terms and

conditions of the licence. )
MAL ‘,-\
0(/\\

That you shall abide by the provisions of Haryana Apartment Ownership Act, 1983 and Rules framed ..
registered and a deed of declaration will have to be filed by you within the time schedule as prescrib
under the Haryana Apartment Ownership Act 1983. Failure to do so shall invite legal proceedings undgr

the statute.
That you shall apply for the connection for disposal of sewerage, drainage & water supply from HUDA as

2,
thereunder. All the flats for which occupation certificate is being granted shall have to be compulsorily/ > .
e e
!
(N
= A

&

internal services to the satisfaction of the Director till the colony is handed over after granting final
completion.

4, That you shall be fully responsible for supply of water, disposal of sewerage and storm water of your
colony till these services are made available by HUDA/State Government as per their scheme.

That in case some additional structures are required to be constructed as decided by HUDA at later

stage, the same will be binding upon you.
That you shall maintain roof top rain water harvesting system properly and keep it operational all the

3. ‘ O 2
h de available, from its availability. You shall also maintain the “¢ 7 1 13,2
and when the services are made available, within 15 days from its ava ability. You shall also maintain the L_._L),-/"
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That the outer facads of the buildings shall not be used for the purposas of advertisamant ang

placement of hoardings

That you shall neither erect nor allow the erection of any Communication and Transmission Tower on ton

of the building blocks
That you shall comply with all conditions laid down in the Memo. No. MCG/FS/SFS0/2016/2472 dated
09.08.2016, F5/2017/4780/129 dated 20.01.2017 & MCG/FS/SFS0/2017/04 dated 02.01.2017 of the

Commissioner, Municipal Corporation, Gurugram with regard to fire safety measures.
“ou shall comply with all the conditions laid down in Form-D issued by Inspector of Lifts-cum-Executive

Engineer, Electrical Inspectorate, Haryana, HUDA Primary School Building, Block-C-2, Sushant Lok-l,

Gurugram.
The day & night marking shall be maintained and operated as per provision of International Civil Aviation

Organization (ICAQ) standard.
That you shall use Light-Emitting Diode lamps (LED) in the building as well as street lighting.

That you shall impose a condition in the allotment/possession letter that the allottee shall used Light-

Emitting Diode lamps (LED) for internal lighting, so as to conserve energy.
That you shall apply for connection of Electricity within 15 days from the date of issuance of occupation

certificate and shall submit the proof of submission thereof to this office. In case the electricity is
supplied through Generators then the tariff charges should not exceed the tariff being charged by

DHBVN.
That provision of parking shall be made within the area earmarked/ designated for parking in the colony

and no vehicle shall be allowed to park outside the premises.
Any violation of the above said conditions shall render this occupation certificate null and void.

(T.L. Satyaprakash, IAS)
Director, Town and'Country Planning,

'/};'_Z')Iaryana, Chandigarh.
Dated:-

Endst. No. ZP-5-Vol-IV/5D(85)/2017/

A copy is forwarded to the following for information and necessary action:-

The Commissioner, Municipal Corporation, Gurugram with reference to his office Memo. No.
dated  09.08.2016,  F5/2017/4780/123  dated  20.01.2017 &

MCG/FS/SFSO/2016/2472

MCG/FS/SFSO/2017/04 dated 02.01.2017 vide which no objection certificate for occupation of the above-
referred buildings have been granted. It is requested to ensure compliance of the conditions imposed by
your letter under reference. Further in case of any lapse by the owner, necessary action as per rules should
be ensured. In addition to the above, you are requested to ensure that adequate fire fighting infrastructure
is created at Gurugram for the high-rise buildings and concerned Fire Officer will be personally responsible

for any lapse/violation. R
Chief Engineer, HUDA, Panchkula with reference to his office memo no. 130130 dated 13.12.2016.
Superintending Engineer (HQ), HUDA, Panchkula with reference to his office memo no. 172 dated

04.07.2011, memo no. 30 dated 13.01.2015 & memo no. 280/14500 dated 01.06.2016.
Senior Town Planner, Gurugram with reference to his office memo. No. 1968 dated 18.08.2011, Memo No

- Iﬁ%q%'u.zom & Memo No. 593 dated 10.05.2016.
District Town Planner, Gurugram with reference to his office Endst. No. 3348 dated 26.07.2011, Endst. No,

98, '842.11‘.,_2014 & Endst. No. 1548 dated 28.03.2016.

(Vijay Kumar)
District Town Planner (HQ),

For Director, Town and Country Planning,
Haryana, Chandigarh.
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ANNEXURE -A-5

899

FORM BR-VI
47 (1))

[See Rule -

Eram

e Director,

Tewn & Couniry Planning e

Hzryana, Chandigarh.
To ‘

M/5. Malibu Estate pyt, Ltd.| :

cial Comolex,

38, DDA, Commer
Ka lash Colony Extn, (Zamr J1dpur),

New Delhi- 1 10048,

Memo No. 5DP-2000/ %77
pplied for the issue

~(s
Where as Maliby Estate Pvt Ltd. has a
%uildings described below, I Hereby grant Jermission for th
o the following conditions :-

Dated %5~ Wre

of an occupation certificate
e occupation of

;n respect of the

the buildings subject t
ystem lesled during the

i) That lo keep trained staff in three shifts and fire proection s
inspection by Fire Station Officer, Gurgaon shall alvays available in good working
cordition. If any lapse is found in the fire protection syslem at the time of outbreak of

fira zction will be taken as rerrulas,

ng s hall be maintainad

:52/124 dated 24.03

2

The day and niight marki and cperated as per Airpart Aythority
oflndia letter No. - 27/NO Gy 2000, )

ponsible 1o meel the demand and requirement
made available by HUDg,.
Jpto alignment of Proposaed external arrangements will be
(A

of waler as per

That you will ba fully res

nonns till such time water js

iv) That the services laid by you
donz by you at your own cos

v) Thatin cass Some additional slructures are required (o be construcled and decidad by
HUDA atater stage, the sam e wij be binding upon ycu.

vi) The basement wilt be used o Wy for parking and services as

Zoning Plan.

DESCRIPTION OF BUILDING 2
11.89 acres Group FHous ng sd'\-um\p. in Malibu €

Gurgaon._
Building -1; Building-3, (wn
Parch (Residential Buildings including basement

aid upper),
' 0
Dkgct‘or

K' Town & Country Planning,
; Haryana , Chandigarh
4 ﬁ:‘ _—,’4“2/

Street
gl&i) Building -4 Wing -1 &

City : Gurgaon
lower
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A copy is forvitrded to the Fire Sta

900

cacdst No. 5 0R<2000 Dated

A copy is forwardad to the Chief Engirear, HUDA Panchkula, with reference to his leller No.
3018 dated 3.7.2000 far information and necessary action

Distr ct Town Planner (Hq.) BP,
for Director, Town & Country Planning,
Haryana , Chandigarh

Endst No. 50:-2000/ Dated :

A copy is forwvarded to the Superintending Engineer (HQ), Haryana Urban Devefopment
Authority, Panchkula with reference o I'is lelter 34 dated 22.1199 for information and necessary

action.
District Town Planner (Hq.) BP,
lor Director, Town & Counlry Planning,
Haryana , Chandigarh

Endst No. 5D1>-2000/ Daled :

is forwarded to the Senior Town Planner, Gurgaon with reference to his memo
28 dt. 9,12.99 & 2006 dated 2(.6.2000 for informalion and necessary aclion.

* Distret Town Planner (Hq.) BP,
for Diractar, Town & Country Planning,
daryana , Chandigarh

=ndst No. 50/2-2000/ Dalad :

A capy is forwarded to the District Town Planner, Gurgaon with reference to his lelter Endsl.
No 3354 dated 26.11.99 for informaticn and necessary aclion, '

Distr ¢t Town Planner (Hq.) BP,
for Director, Town & Counlry Planning,
faryana, Chandigarh

Endst No. 50:2-2000/ Daled :

lio1 Officer Gurgaon with reference (o his leller No, FS-
no objection certificate for oc cupation of the above referred
nsure compliar ce of the conditions imposed
any lapse by the owner, necessary aclion as

2000/483 dated 4.7.2000 vide which
buildings has been granted. It is requasted to e

oy your letler inder reference. Further in case of
pe rules should be ensured. In addition to the above, you are requested to ensure thal adequate

“ra ﬁghting_in"raslruclure is created at Jurgaon for (he high rise buildings and the Fire Officer,
3urgaon will he personally responsiblz for any lapse/violation, as the necessary funds have

t2en released by HUDA.,
>

-

. e .
Dislrict Town Planner (Hq.) BF, ...
for Direclor, Town & Counlry Pla .njdg(/ '

yana , Chandigarh

4 of 4
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ANNEXURE -A- 10
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ANNEXURE -A- 11

ANNEXURE —A- 12

11?021 Gmail - Intimation and Complaint on the huge variation in size of Plots declared in the Revised Layout Plan and shown in the sale de...

M Gmail W e —

Intimation and Complaint on the huge variation in size of Plots declared in the Revised Layout Plan and shown in the
sale deeds of the plots and Various other Criminal Schedule offences committed by Private Persons, Government
Officers, Companies, Directors of Comp ies, Employ of the Companies, RWAs and their office bearers
punishable U/s. 109, 166, 202, 212, 403, 406, 420, 463, 465, 467, 468, 471, 120B of the Indian Penal Code 1860, u/s 7,8,
11, 12, 13(1)d and 13(2), 14 of the Prevention of Corruption Act 1988 3, 4, of the prevention of Money Laundering Act,
2002 read with the Benami Transaction Act 2018, Benami Property Act 2018 and any other provision(s) of the Law is
found to have been committed after ducting the i tigation against the Cr Is regarding unlawful & lllegal
multifold sale and purchase by the Licensees i.e Malibu Estate Pvt Limited with Private Persons and Companies,
causing financial, land and infrastructural losses to the State Exchequer and

leu; M:Mnmnﬂww

mail.com> 19 August 2020 at 22:07
To: cmo@hry.nic.in, cmharyana@nic.in, pscm@hry.nic.in, PSCM HARYANA com>, Chief y Haryana <cs@hry.nic.in>,
pstepharyanal @gmail.com, *T.C. Gupta® <pstcphry@gmail.com>, "police@hry.nic.in® y.nic.in>, C Police g <cp.ggn@hry.nic.in>, DCP East
<dcp.eastggn@hry.nic.in>, hry@nic.in, dr-hry@nic.in Ggn @gmall.com>, Director T&CP <tcpharyana7@gmail.com>, Chief Town
Planner <ctp6.tcp@gmall.com>, CTP Haryana <ctp2.ha com>, in, cabinet@nic.in, hshso@nic.in, hm@nic.in, secy-jus@gov.in,
secy hm@hry.nic.in, com, STP <stpd.g com>, DTP Q! <dtpent.gurugram.tcp@gmail.com>,
dip5. com, di @nic.In, asestt-dopt@gov.in, degrg@hry.nic.in, degrg@nic.in, secy-arpg@nic.in, secy_mop@nic.in, *J.CEO GMDA"
<jtceo.gmda@gov.in>, ceo. in, C 1 C <cme@meg.gov.in>, hobeo2del@cbi.gov.in. hozdel@cbi.gov.in, hobacdel@cbi.gov.in,
hobacchg@cbi.gov.in, hozchg@cbi.gov.in, hobscchg@cbi.gov.in, emharyana@gmall.com, Edu Yy yh com>, prisecy_he@ap.go.
secy.edn.se@gmail.com, prisecy_he@ap.gov.in, vijaivardhan@hry.nic.in, pssehry@gmail.com, g@hry.nic.in, @gmail.com, grg.nre-hry@gov.in, Dre Hareda
<drehareda@gmail.com>, hareda-chd@nic.in, secy-moef@nic.in, dgfindia@nic.in, ravis prasad@nic.in, com, I.com, seiaa.hry@gmail.com,

hspcbrogm@gmail.com, hspcbrogrs@gmaill.com
Cc: Vikas Bishnoi <Vikasbishnoi23@gmail.com>, Vinay Yadav <lawyerscivil@gmail.com>, Malibu Federation <malibufederation@gmail.com>

Dear Sir/Madam
Kindly see the and C: as
With License no. 36 of 1997 | TO BE READ WITH License no DTCP-5626 DT 28-09-2016
DTCP-227 DT 9-7-97 15 dated 31-1-2008
Size in meter| a [humber of plats [Total Area [number of plats [Total Area [number of plats
dth [lengthlare( sq Meters) [NO. mir INO. mtr NO.
A 20, 42 840 117| 98280.00) 118 99120.00]
B 18 35| 630 31| 19530.00| 31 19530.00 19530.00
c 16 35| 560 34| 19040.00 32 17920.00 32| 17920.00
D 1 28| 420! 158| 66360.00)| 158 66360.00) 158| 66360.00)
D1 16) 24 384 15| 5760.00) 15 5760.00 15| 5760.00)
D2 335.01 1 335.01 1 335.01
E 300 110/ 33000.00{ 137 41100.00| 137| 41100.00|
Bl 230.07 146| 33590.22 176 40492.32 176| 40492.32]
E2 250.84| 79 19816.36 79| 19816.36
F 200 163| 32600.00 164 32800.00 164 32800
F1 167.60 74 12402.40 74| 12402.40
G 160 119 19040.00| 119 19040.00 1 19040
G1 126.2 12| 1515.00 12 1515.00 12 1515
H 231| 11550.00 280 14000.00| 280 14000
1136{340265.22] 1396 390191.09 1398[3’0191&]

With Regards

Raman Sharma

CW-58 , F.F , Malibu Town , Sohna Road , Gurugram 122018
+91 9818303690

@ Comparision sheet MEPL.docx
42K
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ANNEXURE -A- 13

Senior Town Planner, Gurugram
DEPARTMENT OF TOWN & COUNTRY PLANNING, HARYANA

SECTOR-14, HUDA COMPLEX, 3*” FLOOR, GURUGRAM.
Tel+Fax-0124-4014776;
E-mail: stp4.gurugram.te mail.com
Memo No. STP(G)/2021/ |1 32~ .
Dated: 2 2-07-222)

To
l. District Town Planner (P),
Gurugram.
2. District Town Planner (E),
Gurugram
Subject: Intimation and Complaint on the huge variation in size of Plots declared in the

Revised Layout Plan and shown in the sale deeds of the plots and Various other
Criminal Schedule offences committed by Private Persons, Government Officers,
Companies, Directors of Companies, Employees of the Companies, RWAs and
their office bearers punishable U/s. 109, 166, 202, 212, 403, 406, 420, 463, 465,
467, 468, 471, 120B of the Indian Penal Code 1860, u/s 7, 8, 11, 12, 13(1)d and
13(2), 14 of the Prevention of Corruption Act 1988 3, 4, of the prevention of
Money Laundering Act, 2002 read with the Benami Transaction Act 2018,
Benami Property Act 2018 and any other provision(s) of the Law is found to have
been committed after conducting the investigation against the Criminals
regarding unlawful & Illegal multifold sale and purchase by the Licensees i.e
Malibu Estate Pvt Limited with Private Persons and Companies, causing
financial, land and infrastructural losses to the State Exchequer and

Reference:- Complaint dated 19.08.2020 received from Sh. Raman Sharma received in this office
through email.

The complaint under reference was received in this office through email (copy
enclosed) and the same was sent to your office through email dated 20.08.2020 for examination and
submit your comment/reply. But no comments/reply have been received in this office till date.
Hence, you are again directed to examine the complaint and submit your comments/reply in this

office immediately.

DA/As above. \
A
Senior To»é Plafiner,
Gurugram Circle, Gurugram
Endst No. STP(G)/2021/ (4 > Y Dated: 99_4%_ 302
A copy is forwarded to the Sh. Raman Sharma, R/o CW-58, F.F , Malibu T , Sohna Road ,
Gurugram -122018 for information please. % \
),v\ 1) >

Senior Town Planner,
Gurugram Circle, Gurugram
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ANNEXURE -A- 15

ANNEXURE -A- 16

Status of Community sites in Malibu Towne

Sr Plot No/Site | Name of Owner as per Date of Grant Occupation Remarks.
No. | Name. record at the time of Certificate.
{ | approval of Building
I | Plan/Grant of Occupation
| | Certificate.
1 | Dispensary ’ M/s Malibu Estate Pvt. | 7350/19.09.2018
Sites | Ltd.
2 NS-04 . M/s Malibu Estate Pvt. 6925/05.09.2018 i
| ) [RT — |
"3 'PS-084 ! Inlead Education & 5097/14.08.2018
Consenting Pvt. Ltd.
4. PS-03 M/s Malibu Flowering 831/13.02.2019
Birds Primary School Pvt.
. Ltd.
¥ | NS-03 M/s Malibu Paradise | 5408/27.06.2018
| | Nursery School Pvt. Ltd.
6. | PS-02 | M/s Malibu Little star | 703/09.02.2017
‘ | Primary School Pvt. Ltd. A, ey
7 NS-02 ! M/s Malibu Wonderland | 4115/15.05.2018
| Nursery School Pvt. Ltd.
8. PS-01 | M/s Malibu Estate Pvt. | OC not granted. Building Plans
ll Ltd. approved vide

! Memo No.

I 396/17.04.2014 &

| Revised Building
Plans was also '
- approved on

Memo No.
1290/23.02.2018.

9. | High School | Sh. Dhanapat Rai | 6040/09.07.2018

site. | Memorial bal vikas 1
| Shiksha Society. |
10 | NS-06 " M/s Malibu Kidstop 11315/11.03.2019 e
Nursery School Pvt. Ltd.
11 NS-07 I M/s Malibu Mother’s OC not granted. Building Plans
| Touch Nursery School | approved vide
Pvt. Ltd. | Memo No.
. 463/29.09.2011.
12.  Creéche Site | Malibu Estate Pvt. Ltd. 6931/05.09.2018
13. Club site . Malibu Estate Pvt. Ltd. 4355/22.06.2002 )
14. NS-1 Malibu Little angles | Not granted Building Plans
| Nursery School Pyt. Ltd. ‘ approved vide

| | | Memo No.
! 6168/23.09.2017

DAarcnccimn

1 Ralicinuc
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ANNEXURE -A- 17

Status of Community Sites in the icense colonies
i Licence No of Devel Present Ownerof  [Name of the
o } r' o {he Communty Site |Commaunity ste
_ e 2ol 201 Auschen oy | Devloer
RGH. 105 of 2010 u«mg!m ﬁ
RGH. 76 0f 2009 Microtecinfratech | Developer _
RGH. 4701 2009 Naveen Developer 3
RGH. 230f 2008 International iapers Developer school
111075071992 | Kamal NSO1
| 08001990 |MaibuEsaePvilid___[Dinesh N2
" iokendra
Malbu Estae P, Lud. {NS/04
Autotech
Ve [Neetu
: Mother's Touch
sharat Bhushan Surt
Jasbi ingh Sani
Aol Arora
Inlead Education

[Malibu Estate Pvt. Ltd. |CRECHE

f\ 4 & ; |
= Brealunog oy, ACT

fa .
CoPy

ANNEXURE —-A- 18
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ANNEXURE -A- 21

Haryana Police (¥R=mom m)

LLF.-I (TG St @1ei-1)

(Under Section 154 Cr.P.C.)
uH guar RO
(YRT 154 g% wihar wifar & awa)

1. District (Bram): GURUGRAM P.S. (9T): GURGAON SADAR Year (a¥%): 2020
FIR No. (T.gR. ¥.): 0628 Date and Time of FIR (W.q.R. #r R=iw 3kt o)
16/10/2020 16:16 hrs
P L.No. w) |Acts (wrfferam 'Secﬂonl (TRY(E)
1 HARYANA DEVELOPMENT AND
L REGULATION OF URBAN
| - AREAS ACT,1975 e .
3. @) Occurrence of offence (79It Y
TTAT):
1 pay (R=): Date from (R+=iw ¥): Date To (RR=1i® a®):
Time Period (¥577 3rafy): Time From (¥577 ): Time To (¥HAT T%):
(b)  Information received at P.S. (9TAT &7 H{EST US| Date (R&76): 16/10/2020 Time (FHY): 15:30
m; hrs
(©)  General Diary Reference (/STAT3eT Entry No. (WRfE #.): Date and Time
M! 017 (l!ﬂ" 3R HA):
16/10/2020 16:12
hrs
4. Type of Information (AT T WHR): Written
5. Place of Occurrence
1.  (a) Direction and distance from P.S. (9T ¥ Z&r 3T RAuT): NORTH, 1 Km(s) Beat No. (e w.):
(b) Address (FaT): GURUGRAM,
(c) In case, outside the limit of this Police Station, then Name of P.S. (IfX orar W7 o e & ar g
W/ AH):
District (State) (@7 (IT/51)):
6. Complainant / Informant (RIIa®waT / gu=rwan:
@) Name (ATH): R S BATTH
(®)  Father's/Husband’s Name (Rravafax =1 AT):
©) Date/Year of Birth (%7 faf¥r 7 a¥): 1980 (d) Nationality (Ir=fITaT): INDIA
()  UID No. (gmé#r w.): '
® Passport No. (9/89E #.):
Date of Issue (T ®TA W Reriw): Place of Issue (SIY ®TX &1 TUT):
@)
Haryana Police (8Trzmmorr m
LI.F.-1 (TwTeger Siler w13i-1)
1D Details (Ration Card, Voter 1D Card, Passport, UID No., Driving License, PAN) (99rsT f@agor (Xrersy
wrE Faxrar wrE arer . .. WY £ 3 . Sor wwri)) = g ~
S. No. (@.%.) |ID Type (Tewmr o= w1 w0 [1D> Number (vEaTr w==
> Occupation (SUaraT=):
) Address
Tam):
S.No. (-'.ﬂ'.) LAddreﬂ Type (TEIT =T ‘-ﬂi’) IAddrc- (T
" Fresent Address D.-Mc'(;m 'HARYANA. INDIA s
z Fermanent Address 3:';:'6'61-'{:&'- HARYANA, INDIA S
o Phone number (ZXMTW #.): Moblle (FTaTES W.):
7. D, or 7 ’ with full particulars (I / WX 7/ rower ATHgwT 7 9 Pyavor afsw
- oier):
e e R, [ ssrmet
1
8. Reasons for delay in reporting by the complainant / informant ¢ 7 ERT TOTE O |« T

1.

WELTA W WETIOT):

Particulars of properties of interest (FwfPwasw waafes =T fayaTon:
P ks Value(In Rs/-)
(S‘;‘":) jPropertly Category (F=afeer roperty ‘_YI'N Dc-crlp(lon (Fa=Tom) o~

Total value of property (In Rs/-) (59T T g JEa(s 3)):

Inquest Report / U.D. case No., if any (37=g S+ e XaOYE / gaf.awscor ., afx =8
s

S. No. 'umn Number (G-#T.wwTor ¥.)

(W)
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Haryana Police (§mom gférm)

12.

13.

LLF.-1 (vfrga e o)

First Information contents (YUH {YAT TTq):

OFFICE OF DISTRICT TOWN PLANNER (ENFORCEMENT), GURUGRAM DEPARTMENT OF TOWN
COUNTRY PLANNING, HARYANA Sector-14, HUDA COMPLEX, 3rd FLOOR,GURUGRAM,Tel-0124-
2223749E- EMail:dtpenf.gurugram.tcp@gmail.com Memo No. GN/DTP-E/2020/3026 DATED 15.10.2020 TO
STATION House Officer, Police Station Sadar, Gurugram. Sub:- Infringement of Haryana Development and Regulation
of Urban Area, Act No. 8 of 1975 : Lodging of FIR against M/s Malibu Estate Pvt. Ltd, Gurugram.Ref:- Directorate of
Town Country Planning, Haryana letter Memo No. LC-479 Vol-II/Asstt(RK)/2020/18293-94 dated 14.10.2020.1t is
informed that the M/s Malibu Estate Pvt. Ltd, M/s M/s Dinero Estates Pvt. Ltd., M/s Casa Estate Pvt, Ltd., M/s
Santaluna Estate Pvt. Ltd., M/s Sanpedro Estate Pvt. Ltd., M/s Citiland Properties Pvt. Ltd., M/s Bloom Field Properties

Holding m&i, M/s Sprad Properties Pvt. Ltd., M/s Detour Estates Pvt. Ltd., M/s Geoid Estates Pvt. Ltd., M/s
Malibu Es Pvt. Ltd., M/s Dinero Estate Pvt. Ltd., M/s Casa Estates Pvt, Ltd., M/s Santaluna Estates Pvt. Ltd., M/s
Sanpedro Estates Pvt. Ltd., M/s Detour Estate Pvt. Ltd., Mr. Sudarshan Kohli and Mr. K.S. Dhingra were issued licence
for setting up of residential plotted colony under Section 3 of Haryana Development and Regulation of Urban Areas
Act, 1975 (hereinafter referred to as Act No. 8 of 1975) licence no. 71-75 of 1992, 4-8 of 1993, 15-19 of 1994, 4-8 of
1995, 36-46 of 1997 and 15 of 2008. Various complaints were received regarding said licensed colony. Accordingly
matter was examined and site visit has also been conducted and violations were detected. Further in regard of violations
this office had issued the Show Cause Notice under Section 10 (2) of Act No. 8 of 1975 bearing Memo No. 2499 dated
14.09.2020 in respect of violations of the Act No. 8 of 1975. Wherein the colonizer was directed to immediately remove
the violations as mentioned in the above show cause notice dated 14.09.2020 and appear in the O/o District Town
Planner, Enforcement, Gurugram situated at HSVP Complex, 3rd Floor, Sector 14, Gurugram on 16.09.2020 at 11:00
AM and show cause as to why you shall not be ordered to remove and restore the land in accordance with the approved
layout plan and initiate legal action against you. The offender company has submitted reply but was found to be
unsatisfactory.2. In this regard, the undersigned has been directed by DTP (HQ), Chandigarh vide Memo No. LC-479
Vol-I/Asstt (RK)/2020/18293-94 dated 14.10.2020 to take further action as per the provisions of Section 10(1) of the
Haryana Development and Regulations of Urban Areas Act 1975 by lodging FIR against the offenders/colonizer in
pursuance to the notice dated 14.09.2020. You are requested to lodge FIR against the directors of the licensee company.
The following violations are noticed in contravention of the Act No. 8 of 1975, the sanctioned layout plan and the terms
conditions as well as bilateral agreement executed between colonizer and Director, Town Country Planning, Haryana,
Chandigarh:(i) Parks have been encroached by way of erection of structures/Gensets etc. and the area under open/green
has been reduced and does not conform to the use specified in sanctioned plan.(ii) Sewage Treatment Plant/De-
composting units have been set up without obtaining approval from Competent Authority.(jii) The In Principle approval
of layout has not been finalized yet and the changes made in layout of the colony have not been compounded yet but the
violations of original lay out plan are still existing on site. (iv) The floor wise registration policy dated 27.03.2009 has
not been complied with and no justification has been placed on record by the company.(v) Final completion certificate
has not been obtained yet and maintenance of the components of the colony is not done properly till date.(vi)The
services laid in the colony alongwith linkages with master services vis-a-vis approvals is not justified as still bore wells
are being used.(vii) The zoning plans/approvals of community sites are not complied with.(viii) Other violations of
terms conditions of licence have been made under section 10 (i) of the Act No. 8 of 1975. In view of the above, it is
requested to lodge FIR against the licensees under section 10 (i) of Haryana Development Regulation of Urban Area,
Act No. 8 of 1975 R S BATTH District Town Planner, Enforcement, Gurugram. Endst. No. GN/DTP-E/2020/Dated: /
/2020 A copy is forwarded to the following for information and necessary action, please:-1 Commissioner of Police,
Gurugram.2 Director, Town Country Planning, Haryana, Chandigarh.3 Deputy Commissioner, Gurugram.4 Senior
Town Planner (EV), Haryana, Chandigarh.5 Senior Town Planner, Gurugram Circle, Gurugram. District Town

Planner, Enforcement, Gurugram S 1T ;- 3RIFd RFd JE 3R DTPE OFFICE GGM & Z@RT 4iem &
W g St R & faIor § AW GRT 10.1 Haryana Development and Regulation of Urban Area, Act
No. 8 of 1975 &7 Gfed §AT 9rr S WX HRAT FEAT- 628 BAAF 16.10.2020 s 10.1 Haryana
Development and Regulation of Urban Area, Act No. 8 of 1975 PS SADAR GGN FFIge$sT gof Ifereey far
ST FIR 1 wieat Aasner 3R €1 7 7 FIR # fvor s fie Perer mar | st 3oa sty
AT A I F ACTA F AN I W@ ) 3w R 7 3R W @ I § S s
FAHUW SI MUKESH Z@rT f¥ar simeam

Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at Item No. 2.
(Fr T wrEAT : §fF IR TWE ¥ g gwar € B AT w9 w1 e A7 6 2 7 seewr
urT & awe L)

(D Registered the case and took up the investigation (FHTvr Za fvar wrar 3R wiw & fw frar arm):
! or(dm

@ Directed (Name of LO.) (17 TSI ¥ @1): kuldeep
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Haryana Police (§R=mom gfer)

LLF.-I (vfrega ST ®nf-1)

Rank (9%): Asst. SI (Assistant Sub-

Inspector)
No.(¥.): 73ggn  to take up the Investigation (! ST Tt T # I & AT fordar R )
or (m’;
@) Refused investigation due to (1T & faw): or (¥ RO §FHR T M)
@) Transferred to P.S. (gram): District (f3ram):

on point of jurisdiction (' SNFR & FROT
FEaaia).
F.LR. read over to the complainant / informant, admitted to be correctly recorded and a copy given to

the complainant /informant, free of cost. (R TIa®at / Huarral F' A 77 w7 gré I,
= gk A AR vw S Prgew Rwrawat # &

R.O.A.C. (FR.3T.u.3)

Signature of Officer in charge, Police Station
(T Wl # FEn)

14, Signature / Thumb impression Name (W7s7): DINESH KUMAR

of the complainant / informant
(et / gaamwar & :
TR /39S 1 foramen) No. (§.): F27

Rank (9): I (Inspector)

15. Date and time of dispatch to the court (3rETera # wwor A Reiw sk ww):
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ANNEXURE —-A- 22

Heryana Pollee (FTE™T m

LLY-1 (végm whw woki)

FIRSYT INFORMATION REPORT -

(Undler Sectlon 184 Ce.0) “ // ‘ //

woR gua fad
(urur 184 g% wiwer Wit % aym)

Diatrict (FeM: GuRLGRAM

P.S. (UTAT): GURGAON SADAR Year (Wh). 2021

FIR No (v 8RR, ®.): 0114

SNO(BR) Aot ()

(u)

(b)

«©)

Data sad Thne of FIR (T, Wt fowtw o worm): 22/02/2021 1804 brs

WATY: 22/02/2021 18:04

Type of loformation (H¥=T T W) Written

Place of Occurrence (UTARTYH):

{a) Direction and distance from P.S. (e & gft ik Awm): SOUTH, 1 Kmds)
(b) Address (J2): Malibu Towne GGM,

Beat No. (1% ¥.x

(c) In case, outside the limit of this Police Station, then Name of P.S. (AR amm Wiorr ¢ anpe § at smom wy v

District (Stats) (AT (TF)):
Complaisant / Informant (Rrwramwal / qusmwst):
(1} Neme (W): Isham Singh Kashysp
®)  Father'vHusband's Name (Rt wr smr):
) Dat/Yoar of Bireh (3w 1N / why: 1988 (d) Natiomality (Yfrwmny: INDIA
©  yID Ne. (Pidr W.):
@ paspert No. (VI W.):

Dats of fesue (W10 Wi W Rewiwr): Place of lssus (3 Wl 1 wiwn):
® 1D Details (Ratien Card, Voter 1D Card, Paspert, ULD No., Driving Lissnss, PAN) (VWS fhueer {uun wif ,vwow wo

owit, i ¥ gl wl, & wil)

Ghe(d) DhBMERWE  [DMseteewdew

™ o-n:l-m
@ Addros (T ‘ :

Sections (urn()

| HARYANA FIRE SERVICE ACT 2009 |30

2 HARYANA FIRE SERVICEACT2000 |3

3 HARYANA FIRE SERVICE ACT 2009 12 I

4 1PC 1860 ' 336 T

Occurrence of offence (39T WY gzem):
Day (R+1): Tuesday Date from (T @) 12/01/2021 Date To (ReATw ww): 12/01/2021
Time Period (370 XaRY): Pahar | Time From (W3 #); 00:00 hrs Time To (W57 ¥%): 00:00 hre

Information received at P.S. (UVAT 9T Ju=n wrea gé): Date (faiw): 22/02/2021 Time (WHW): 18:04 hrs

General Diary Reference (darmray Fgal); Entry No, (AP %) 027 Date and Time (=i T
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\
Haryana Police (§R@m1
1LF -1 (vdvger e b))
SANa (o) Addiess Pype (Yerr wr uwTy) yar
| = ~uiialAddron (YOT) " JURUGRAM
resent Addresy o A8t Divisional Fire Officer, Municipal Corporation GurugramG !
i HARYANA, INDIA s SR
Permanent Address Ass! Divisional Fire Officer, Munlcipal Corporation GurugnmGURUGRAM.
% [HARYANA, INDIA —
) hone number (GUany “'.): A Moblle (3aTge #.):
g
Detaily ol known / suspeeted / unknown accused Wit all partculars (mry / 3ifkey / sromar fbgea w1 qt Racor wfe wh):
S N0 (WA0)  Nume () ! Attas (35111 Relutive's Name (ROAZTT | Present Address(WHTA Ta)
| &1 aH) | - '
| A ——
Reasoms for delay ln reporting by the compluinant / Informant (Rrerqemeat / m qara Rt 8 X ook W & wO):
Particulnrs of properties of interest (m iy W ﬂl’!‘l’).'
NoNo (WAL)  Propertty Category (WPafRy Property Type (wrufer & Description .V'l“(ln Re/-) (FF
o) — (Pararrom) (% )
1

Lotal value of property (In Ry/-) (W59fRr wr L LI (L #):
Inquest Report / U.D. case No., If any (377q ahen Rvd / qhowoor ., aft wv¢ o).

. No. (W) UIDB Number (,0.9%T07 ¥.)

First Information contents (WU WaAT 7ew):

o Asst Divisional Fire Ofticer Municipal Corporation Gurugram TO SHO Police Station, Sadar, Gurugram. Memo No-MCG/FS/2021/761
Dated: 16022021 Subject Regmrding registration of FIR agninst M/s Malibu Estate Pvi. Lid,, Malibu Towne, Sohna Road, Gurugramt  their
authonized officers under section 116 of IPC and Section 30 and 31 Of Harvana Fire Service Act, 2009, On the subject cited above, it is submitted
that on 0770172021 building of M/s Malibu Estate Pvi. Lid. i.e. Maple Club, Malibu Town , Sohna Road, Gurugram has been inspected by this office
from fire safety point of view. During the inupection it has been observed by this office that M/s Malibu Estate Pvt. Lid. has got not installed the
proper fire system in the above mentioned premises. Notice under section 20 of Haryana Fire Service Act 2009 has been issued to the sccused vide
this office letter no- MCG/FS/ADFO/2021/432 Dated- 12/01/2021 but accused has not got installed fire safety system with in stipulated time period
therefore the Fire NOC issued by this office to the accused has been cancelled under section 19 of Haryana Fire Service Act 2009 vide letter no-
MCG/FS/ADFQ/2021/564 dated 28.01.2021 while granting fifteen days time to the accused to get installed proper fire safety equipments 10 avoid
endaner to the life und property of the visitors in the Maple Club. After the completion of fifteen days the Maple Club was again visited by this
office on doted- 12/02/2021 During such visit it has been observed by this office that the authorized officers of M/s Malibu Estate Pvt. Ltd. has got
ot installed the fire safety system even after issuance of notice by this office and cancellation of NOC. It was further observed by this office that
Maple Club 15 an assembly building, which is used by M/s Malibu Estate Pvt. Ltd. for social gatherings time to time and the basement of same is in
very poor condition. The omission on the part of M/s Malibu Estate Pvt, Lud. is not only violating the provisions of Haryana Fire Service Act, 2009
but also causing danger for the life and property of the visitors therefore it is requested that FIR under Section 336 of [PC, Under Sections 30,31 and
12 of Haryana Fire Service Act 2009 and other criminal law may kindly be registered and appropriate police proceedings may be initiated against the

responsible officers of M/s Malibu Estate Pvt. Lid. Isham Singh Kashyap Asst. Divisional Fire Officer Municipal Corporation Gurugram ¥ ey :-
SqQWe EUETET A0 264.5P DT 16.02.2) W LEGAL OPINION OFFICE DDA O/0 CP OGM DT 19.02.21 UraT 3 Wy B W Zvamsy &
fawewr @ urt @ HUWY HOTY 336 1PC, Under Sections 30,31 and 32 of Haryana Fire Service Act 2009 %7 Ufta g¥ar wrar amt ot
Wi wear- 114 Renw  22.02.21 U/ 336 IPC, Under Sections 30,31 and 32 of Haryana Pire Service Act 2009 PS SADAR GGN

wruyruts e e fvar et FIR @ afval PrasmepER da @ @ W Duty Officer & % &4 97 FIR WY R wed iz
fvgrer o | Y sea yfowRa @ dur A e @ arcaw @l o Tl b 9w e @ e svaTRy W A Tk T

N mwmdmwﬁmunmmmﬂmadtmmp

Action taken: Since the above Information reveals commission of offence(s) w's as mentioned st ltem No. 2.

(@ we wrdwrf) (W SvOw A & v wwen § i v et @ wler e E 2 X e u @ ana b
Registered the case and took up the lvestigation (VWTwr T3 fvar war it 1w & Mw frar wram: / or (W)
Directed (Name of 1.O,) (W ¥fUwI® w1 amx): BALRAM Rank (V) Asst SI (Assistant Sub-lnspector)
to take up the Investigation (W) Ww XVA v & *A & My Prdw Rwr wam) o (W)

o
(8]
Neo. (W.): 4860GN

52
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Haryans Police (FRUTTI m

LLP (vl 3w wpt-D)
3 Refused investigation due to (Fiw & Mgy or (W wrrer §wrr fwan @)
“ Transterred 1o ps, (awm): District (Fra):
on point of jurisdiction (WY e & wreor petafi).
¥.LR. read over to the complainant / Informant, admitied to be correctly recorded and a copy given to the gnmplllmw'
finformant, free of cost, ! ot W arafd o3 W gk mh, W ook gF A ot v wkA
Rrermraws w & wdy
ROAC. (oo )
Signature of Officer in charge, Police Statlon (qWT
vl ¥ g
Name (/13): DINESH KUMAR
14,  Siguature / Thamb impression

of the complainant / informant
Rwrass | gunwat # g
i w1 Brewr)

IS, Date and time of dispaich to the court (FZTHA # Svor ¥t Rytiw Ak worw);

ANNEXURE —-A- 23

Rank (T%): I (Inspector)
No. (#.): F27

APRIET -
'
ir N
i 1 ‘i T e
i Lt Ty ER
o F
AETER
TR e Gy g, L N T H tvme
e i
Tien Houie F-oam: Lrale T
AN teeed .
et FAleatr Figea. Time
TR b el g b e - R 10 0020y Flowe: LBE-LS krs
0 SR P - i IR ) X
O Gene o PREAY B e g ey N, 3o Time: 1BI1S5 hois
Vi o Rtorutasiiun: AR IR
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W rect o n ang Brstance 1rom 1.2, Enzt/z. Q0 Km [EESTTTN TN T}
LS L WO T, SEC 32 SGGR, PS8 T AR GGM
S case, CGutsioe the Mo of the ioller Statlos: .
Fearmne of & oo, - Eristiriot:
- '_‘oluplulnauiﬂs:trarlnanl:
'Tlainer SERWVESE, RUMAR MWHON
DRI Yea wathonei gy 1M A,

) rassnort Ha.
AN ST IV TP P
(e} Adorias:

Date rf tasue:

[1}]

Place 7 lsgus,

FS TO ADMINISTRATOR BUDA CURGAON
. Ligtelin of Known/Suspectfunknown socusad withs fuk]
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ANNEXURE -A- 24

Haryana Police (gRarom Eﬁ'ﬂ')

LLF.-I (T SiTa wTa-I)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

guH gaar R
(4T 154 g3 wfpar wigar & dga)

District (Srm): GURUGRAM P.S. (4TT): GURGAON SADAR Year (a¥): 2023

FIR No. (TR, &.): 0229 Date and Time of FIR (T.].R. & Rai= 3k @)
06/04/2023 19:35 hrs

S.No. (F.7.) Acts (3faTa) Sections (4RT(T))

1 HARYANA DEVELOPMENT AND 10(2)
REGULATION OF URBAN
AREAS ACT,1975

HARYANA DEVELOPMENT AND 3
REGULATION OF URBAN
AREAS ACT.1975

o

(@) Occurrence of offence (3T HY

ued):
1 pay (Re): Date from (R=7iF @): Date To (&% a%):
Time Period (F#T 3af®): Time From (§#T R): Time To (AT TF):
(b)  Information received at P.S. (91T SgT {1 IIcd  Date (=1sh): 06/04/2023  Time (&#3): 19:00
E—e): hrs
(¢)  General Diary Reference (JSt=iredT Entry No. (¥RafSe @.): D’““. and Time
wa): 035 (Rt sity s
06/04/2023 19:34
hrs

Type of Information (=T HT YHR): Written

Place of Occurrence

(TEaTETa): )

L. (a) Direction and distance from P.S. (4m&T & gt 3T &eam): SOUTH, 1 Km(s) Beat No. (dfic &.):
(b) Address (9dT): SECTOR 47 GGM,

(c) In case, outside the limit of this Police Station, then Name of P.S. (I7& am=r Har & agx & ar gm&r
T AH):

District (State) (e (7157)):

Complainant / Informant (R/&rrasar / !ﬁl?ﬂﬁ'[):
(a) Name (ATH): MANISH YADAV

(b)  Father's/Husband's Name (Rramafar &1 am):
(¢)  Date/Year of Birth (5=/ faf& / a§): 1981 (d) Nationality (Is€ram): INDIA

(e)  UID No. (F3m$st &.):

® Passport No. (99 &.):

Date of Issue (S FIa $i RBeAi): Place of Issue (ST FTA &1 FYTA):
1
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Haryana Police (gRmom gﬁ'ﬂ')

12.

13.

LLF.-1 (T SiTra ra-I)
First Information contents (FIH {I=T TLI):

To Commissioner of Police, Gurugram. Memo No. GGN-DTP(E)/ Dated:05.04.23 Sub: Infringement of Haryana
Development and Regulation of Urban Area Act No. 8 of 1975: Lodging FIR against M/s Malibu Estate Pvt. Ltd. 1. It is
informed that M/s Malibu Estate Pvt. Ltd, M/s Dinero Estates Pvt. Ltd., M/s Casa Estate Pvt. Ltd., M/s Santaluna Estate
Pvt. Ltd., M/s Sanpedro Estate Pvt. Ltd., M/s Citiland Properties Pvt. Ltd., M/s Bloom Field Properties Holding Pvt.
Ltd.,M/s Sprad Properties Pvt. Ltd., M/s Detour Estates Pvt. Ltd., M/s Geoid Estates Pvt. Ltd., M/s Malibu Estates Pvt.
Ltd., M/s Dinero Estate Pvt. Ltd., M/s Casa Estates Pvt. Ltd., M/s Santaluna Estates Pvt. Ltd., M/s Sanpedro Estates
Pvt. Ltd.,M/s Detour Estate Pvt. Ltd., Mr. Sudarshan Kohli and Mr. KS. Dhingra were issued licence for setting up of
residential plotted colony under Section 3 of Haryana Development and Regulation of Urban Areas Act, 1975
(hereinafter referred to as Act No. 8 of 1975) licence no. 71-75 of 1992, 4-8 of 1993, 15-19 of 1994, 4-8 of 1995, 36- 46
of 1997 and 15 of 2008. Various complaints have been received regarding said licensed colony. In regard of violations,
this office had issued the Show Cause Notice under Section 10 (2) of Act No. 8 of 1975 bearing Memo No. 11591 dated
18.10.2022 and further restoration order passed vide this office memo no. 4164 dated 24.03.2023 in respect of
addition/alteration, unauthorized construction in Club Building at Maple Drive, Malibu Town. Another Show Cause
Notice bearing memo no. 721 dated 18.01.2023 for encroachment in park area and restoration order 1972 dated
10.02.2023 in violation of the Act No. 8 of 1975 was also issued Wherein the colonizer was directed to immediately
remove the violations as mentioned in the above notices and appear in the O/o District Town Planner, Enforcement,
Gurugram situated at HSVP Complex, 3rd Floor, Sector 14, Gurugram. The offender company submitted reply which
was found to be unsatisfactory. As per Section 3B "No person shall erect or re-erect buildings in a colony save in
accordance with the approved plans and subject to such restrictions and conditions as are contained in the license or as
may be specified by the Government or the Director”. The above offender has thus violated the provision of section 3B
of Act ibid by making addition/alteration in the Club building and encroachment in the park area without permission
from Competent Authority. However, the offender did not remove the violations by himself. 3 It is further intimated that
the contravention/violation of section 3B of Act 8 of 1975 and rules framed there under is a punishable offence with
imprisonment, therefore, you are requested to register a FIR under Section 10(2) of Haryana Development and
Regulation of Urban Areas Act, 1975 against the offender as well as other offenders whose name gets associated with
the above referred offence during course of investigation. 4 After registration of FIR, as required under Section 10(2) of
Act 8 of 1975 for violating section 3B, before putting the challan in the competent court of law necessary sanction for
prosecution of the offenders may be obtained from the Deputy Commissioner. 5. It is further intimated that under
section 3B of Act 8 of 1975, Police officer not below the rank of sub inspector has power to arrest such offenders. You
are also requested to keep vigil in this area and surrounding area and bring any instance of unauthorized construction to
the notice of undersigned as envisaged in section 3B of Act 8 of 1975. A copy of FIR and progress report of
investigation into this matter may be sent to his office for record purpose, please. 1 Copy of Show Cause notices 2 Copy
of Restoration Orders 3 Copy of Section 3B District Town Planner, Enforcement, Gurugram Endst. No. 4181 Dated: 24-
03-2023 A copy is forwarded to the following for information and necessary action, please- 1. Deputy Commissioner,
Gurugram. 2. Senior Town Planner, Gurugram. Station House Officer, Thana Sadar, Sector-38, Gurugram. District

Town Planner, Enforcement Gurugram. 390&d R16Id U= # 9Ied gl 3WTed RIFRId 9v 3JfHI#T 70-229
&= 06.04.2023 U/s &RT 10(2), 3(b) Haryana Development and Regulation of Urban Areas Act, 1975 AT HeX
TFAH FFIYIES gof ToreeX T e FIR 9 9f3d’ Paamegar darR 1 71§ 9 a1¢ Duty Officer &
¥F F W FIRF vt @ fie Reprer amar | S 315 & Aeasd @ 3o 30wt f dar 7 aef
SReft | TF 9fe WIEe a1g @ gof FIR A SIa Urd @ a8 foraat aegaens ag & 3@ # amar
ST AE FIR SI KASHMIR T g1fSidT # a1g I Fearey &of & off W & | 10- SIKASHMIR

Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at Item No. 2.
(@ Tl FEEE : R IRET AAEN T g7 Toar § B JT T F alE Ag F. 2 H Seaw
4RT & dEd L)

@ Registered the case and took up the investigation (0T gof frar arar 3R g & e = =)
/ or (3T

(2 Directed (Name of 1.0.) (ST HAFHY T aAW): kashmir Rank (9€): SI (Sub-Inspector)

No. (&.): 60pwl to take up the Investigation (F T 39U I & A & v @der fzr =)

or (3m)
() Refused investigation due to (s & ). or (¥ FROT $HR FFar an)
@) Transferred to P.S. (4TT): District (frem):
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ANNEXURE —-A- 25

FFICE ENI
DepanmemofTown&Coumrythﬁn& Haryana
Sector-14, HSVP Complex, 3rd Floor, Gurugram -
Telephone: 0!24-40!4776‘

E-mail ; stpd gurugrait cp/agmatl.
taf UL PiL]

Dated

lo
M's Milibu Estate Pvt. Ltd
Malibu Town Shone, Road,

Gurugram

Subject: Circulation of Occupation certificate
Gurugram.

lndnbbuﬂdcrunﬁblmmud.h

wasisuwdwyomvidcuﬁsomcemcmom,m

31.03.2023, with the direction to explain your position within 15 days, regarding raising

dated
additional construction after obtaining Occupation Certificate issued vide this office memo no. 4353

dated 22.06.2009. Whereas, you have neither appeared before the undersigned nor submitted any
itisclcar&mlyouhnvebfeaclwddnmmdeondidons

Whereas, a Show Cause Notice

written reply in this office so far. Hence,

sed in Occupation granted for club buil
ed violations/deviations committed at site

ding of Malibu Towne. You have also not

1mpo
evenaﬁu.thcacﬁonukmbyDTP(Enf),

rcmm'ed’recliﬁ

Gurugram.

Accordingly, the occupation certificate granted vide this office memo no. 4355

dated 22.06.2009 for club building is hereby revoked.
\4);{
Senior To‘wn !

W Circle, Gurugram
\ g

Eadst No STRG)202Y €3 . Dated: » (.4 23
A copy is forwarded to the oT(lgwing for information please:
1. Director, Town & Country Planning, Haryana, Chandigarh
District Town Planner (P), Gurugram.
1. District Town Planner (Enf), Gurugram with the direction to take appropriate
necessary action as per Act/Law with immediate effect.

r2

Ax|3)2033
Senior Town Planner

Gurugram Circle, Gurugram

':ﬁm:"
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ANNEXURE —-A- 26

~

Office of District Towp Pl

TN T ey anner (|
DIPARTMENT O ~anner (Enforcement), G
o L Com HOWN & CouN |'|($v m%\zs_%%%ql),_gw_'ggwn
. LRVAVER LU b N N : , Y

FLOOR, GURUGRAM, '1~(.|,(,','-)l;\l,\“\,:,\:::\

l -lﬂdll N‘l]f.l y * T DNy l Y
% 1 !I i,
2 e t }\‘i, [

Memo No. GN/DTP-E/2023/ ) 3€9 )

Dated: 05 /08/2023

To
/s Malibu Estate Dyt 1y
] e < LA,
Mafibu Towne, Sohna Road,
Gurugram, e
. 4. Revocation or - ,
Subject: v Occupation Certificate of Club Building in Mal
ing in Malibu Estate

pvt. Ltd., Gurugram,

Ref-- In conlinualion to this letier
4 o < memo no. (o i & . S JHiadmi |
and 9181 dated 19.06.2023 0. GN/DTP-1/2023/6858-60 duled 08.05.2023

()l’l th S'Ub.CCt ( 1
& I]]L’l 2 ¥ ae Cl a q <
| S “r . 1 rmeod 1al VIde
letter undcx references vou were direcled :
) ou were ’lll le { to SUblﬂit th‘ !'Ck]UiS'“L‘ d()cum( nts pertaini
' $ Nnis pertamning
necessary d} }’r()\'(ll.‘i § = AN ()\\'l\Cl'qh'l,) 'l cumen ‘]]) b ( 1: ‘ ran X ¢
; shi aocumet lS, ¢ } l'()\’Qd bll“ “n%’ [)] s, vrant f
' \) 5 ¢ dilsS, [3 O
QOccupation Ceor i i Sa H) ; S5/15
l,( titicate bllt )’OU hcl\’C not Smeltth thC 54 Id d()cumcnt' till L{"llL I'his i
) 5 ale. ThIs 1s a

serious lapse on vour part.
e e : . . -
addition of above, during the site visit of the subjected building, it was
found that as per site v ; -
at as per site vou have not constructed the boundary wall of the club site

I'herefore, it is di i i
it is directed to submit the aforesaid documents within 7 davs of issuance of

this letter s i
that the subjected site including aforesaid facts may be ascertained vis-a-vis

/ings. Any lapse will be viewed seriously and strict legal action

app ! y

pproved layout plan/draw

will be init . s ;
lliated against you as per prevailing Act/Policy.

District Town Planner,

Enforcement, Gurugram.

Endst. No. GN/DTP-1/2023//3€ f8-92 Dated: 65 /08/2023

d to the following, for information, please:-

A copy of this letter is forwarde

i & Country Planning, I arvana, Chandigarh.

L W/l)irvcl()r General, Tow
Gurugram Circle.

N

Senior Town Planner,

l‘i.\ill'ik'l
Fnforcement, Gur

own Planner,
ugram.
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ANNEXURE —-A- 28

R

Sy

Q[lixl,

Yo ¥iF—
fayg.—

JiI2 (\' AT
afte werd e iy —q

SRR R EE B TR

Sh. Neerajan yvadav (Pre sident of RwWA) (9810820071)
2. Sh. Sanjay Satvabrat (President of RWA) (9717699416)

shoSuresh Dhundia (President of RWA) (9958990952)
4. Sh. Vijay S. Nath (President of RWA) (9810128540)
Malibu Towne Sector 17, Gururam

MCG /Consultant Sanitation- Cumn SS|- -1V/2023 fe=ia, SN 9
HICTYETS @I i S 8 ar) o2 éna?ngﬁraﬁ AR | /W} =

19 g YT HEIa—4 TR Bn e @Rt wiw &owm @

I fQuy N

A1
&G

e

fargergeyisr Sl § fomar T B BEFORE The National Green Tribunal Principal Bench, New

RS R

Delhi (NGT) & snaeii &) urerm 3 forar omen & R wisiqeiest Her & @l @i
i@es are g ? ANE) UT apgl-weRr w1l B SIuS g arel ¥

BONGT) @ anda &

1 BT SN e g1

Bl S RE By SN 5 et & ar s g ey Rl S & R mrergerss e

BERT 3 @l ey SH @ Uy IR

Fepert aral i ave @rdlaera -*z\f;‘:} 7

ey sl

Wl UY apde WY W o T -

AR SUTERR RPN gl | sy R

S Fe

SWM 3l 2016
01 WRTA A1C A1agerad Bl & i wife 0 B aral

i

<) VT WME-HE SR angd g s wu g e BU 4P

ar e fAws fﬁaﬂ@w FNAE 3t 0w Swah | s wz;i frr
I

L~|

PR T

S s 5 ﬁbe HH —4

TR sy

93 BUE MCG /Consultant Sanitation- Cum SSi- 1V/2023 /31102 ?.,. 33 feim g_ﬂoﬁjw

gUP) UH Ul F‘*‘rﬁ‘ﬂvv gD I TR F |

1. sfaRag KHPIE

{4} R P, T |
I‘;F»T\’er Hﬁu—cr (WUl we) TR A e
TGN i (@Tpear) i B oA |
aRe wwrd Ml (70) TR Fm e |

S BTN

o2}
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ANNEXURE -A- 29

Regional Office, Gurugram (N)

Haryana State Pollution Control Board
Vikas Sadan, Opposite- New Court, Gurugram
Website: - W"\vw.hspcb.gov.in Tel: 0124-2332775, 2972341

Email ID: - hspcbrogrn@gmail.com

No. HSPEBIGRN/2023 [ ¢ 1o Dated:- 9 4§55

To
The Commissioner
Municipal Corporation, Gurugram

Subject: Regarding submission of action taken re
Sh. Raman Sharma, Complainant.

€ at Malibu Towne, situated in Sector - 47 &

as alrcady been intimated to your good office by Sh. Raman Sharma via
email.

It is therefore, requested to please submit action taken report in this regard at the
carliest, please.
DA/As above
CC:-

A copy of above is forwarded to Sh. Raman Sharma, CW-58. F F » Malibu Town.
Sector-47, Gurugram for information, please.

Sc%é:sl B,

Regional Officer,
Gurugram Region (N) Gurugram Region (N)
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ANNEXURE - A-30

Office of Senior-Town Planner, Gurugrai

- YANA
DEPARTMENT OF TOWN & COUNTRY PLANNING, HARYANA
SECTOR-14, HSVP COMPLEX, 3*° FLOOR, GURUGRAM.

Telephone-0124-4014776 :
E-mail: 1] ram.{Cpagmai com
BR-VHI
{Section 4.8 HBC-2017)
- sz e L3 »
To ‘ Memo No. : STP (G2 SNS -
B oo cvsiniiinsninsirnsuviis s
¢ M/s Malibu Estate Pvt. Ltd. ('3,,5#,13
Malibu Towne, Schna Road,
Gurugram-122101.
Sub: ‘Grant of Occupation Certificate of Club Building of Malibu Town, Sec-47 &
50, Gurugram.
Ref:- Your application dated 30.05.2023.
The case was placed in the BPCC meeting beld on 13.09.2023, wherein, it was
observed thar

the observations of Superi
District Town Planner (P,

ntending Engineer, HSVP, Circle-l, Gurugram and

Gurugram received vide Memo No. 2480 dated 14.08.2023 and 6735

vely( copies enclosed), conveyed some irregularities in the documents

submitted by you vis-a-vis site status. Further, the lift NOC has not been submitted, as sough

vide STP{G) office Endst no. 4239 dated 22.06,2023. Therefore, the committee decided to refuse
the Occupation Certificate with the direction 10 submit fresh application after rectification of
aforesaid shortcomings conveyed by Superintending Engineer, HSVP, Circle-l, Gurugram and
District Town Planner (P), Gurugram office and submission of tﬁ documents.

DA/As Above : °‘\?_’-;;
Senior Tor& lanner
Gurugram Circle, Gm&;un
Endst. No. STP(Gy2023/ __ Dated: ’
L5170 ~1 13—~ 19

A copy of above is forwarded to the followi for information and further
necessary action please:
i Director General Town & Country Planning, Haryana, Chandigarh.
2 Superintending Engineer, HSVP, Circle-l, Gurugram w.rt. their office Endst no.
2480 dated 14.08.2023.

3 District Town Planner (P), Gurugram w.r.t their office memo no. 6735 dated
01.69.2023.

4 DisﬁﬂTownﬂm{Enﬂ,Gmmfmﬁmhermmmﬁmasw
ActiLaw,
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Memo No. RTI/DTP(NK)/2023/ Dated:

A copy of RTI dated 17.07.2023 is forwarded to the SPIO-cum-STP, Gurugram
with the request to supply the information related to point no. 2 directly to the
applicant.

DA/As above

Narenfler Kumar)

District Town Planner (HQ)-cum-SPIO

O/o Director General, Town & Country Planning
Haryana, Chandigarh

Eemo No. RTI/DTP(NK)/2023/ Dated:

A copy of RTI dated 17.07.2023 is forwarded to the SPIO-cumn-DTP(E),
Gurugram with the request to supply the information related to point no. 4 & 10
directly to the applicant.

DA/As above

(Narender Kumar)

District Town Planner (HQ)-cum-SPIO

O/o Director General, Town & Country Planning
Haryana, Chandigarh

Memo No. RTI/DTP(NK)/2023/ Dated:

A copy is forwarded to the SPIO-cum-Executive Legal, HRERA,
Gurugram with the request to supply the information related to point no. 7 directly
to the applicant.

DA/As above /

Narender Kumar)

District Town Planner (HQ)-cum-SPIO

O/o Director General, Town & Country Planning
Haryana, Chandigarh

Memo No. RTI/DTP(NK)/2023/ 38449 Dated: loa(l’?‘j

A copy information alongwith relevant annexures is forwarded to Sh.
Raman Sharma, CW-58, F.F, Malibu Town, Sohna Road for information.

DA/As above.
@,

Narender Kurnar)

District Town Planner (HQj-cum-SPIO

O/o Director General, Town & Country Planning
Haryana, Chandigarh
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ANNEXURE -A- 31

Regional Office, Gurugram (N)
Haryana State Pollution Control Board

Vikas Sadan, Opposite- New Court, Gurugram
Website: - www.hspcb.gov.in Tel: 0124-2332775, 2972341

Email ID: - hspcbrogrn@gmail.com

1;3 HSPCB/GRN/2023/ 09 Dates- 177 ) h , 2023

Sh. Raman Sharma,

CW- 58, FF, Malibu Town,

Sector 47, Gurugram

Email ID: shramansharmajirti@gmail.com

Subject: RTI Application under the RTI Act, 2005 with Mandatory Fees in the shape
of Postal Order of Rs. 10/- vide No. 59F 765619.
Ref No- Received in this office on dated 20.10.2023.

In this connection, it is intimated that desired information of your RTI application
under RTI Act, 2005 pertaining to Gurugram Region (North) as per office record is as under:-
Sr. No| Information Sought Reply

1. | Provide complete record & Status of the order of the Chairman, | Copy Attached as Annexure-1.
HSPCB, Panchkula dated  27.09.2023  vide Endst.
No.HSPCB/WC/2023 Dated 27.09.2023.
2. | Provide the copy of the Action Taken Report on the disobedience | Copy Attached as Annexure-2.
of the Order of the Chairman, HSPCB, Panchkula dated
Panchkula, the 27.09.2023 vide Endst. No.HSPCB/WC/2023
Dated: 27.09.2023 by the Regional Officer, North Haryana State
Pollution Control Board, Gurugram.
3. | Provide complete record & Status of the visit of Sh. Aparnesh | Copy Attached as Annexure-3.
Kaushik, AEE of integrated Residential Plotted Colony namely
Malibu Town, Sector 47, Gurugram on 09.10.2023 to ascertain
current situation of violation of the GRAP, Orders of the
Chairman, HSPCB regarding waste management under the
provisions of the Environmental Laws and SWM Rules, 2016.
4. | Provide the copy of Action Taken Reprot after the visit on | Copy Attached as Annexure-4.
09.10.2023 of Sh. Aparnesh Kaushik, AEE of Integrated
Residential Plotted Colony namely Malibu Town, Sector 47,
Gurugram to ascertain current situation of violation of the GRAP,
Orders of the Chairman, HSPCB regarding waste management
under the provisions of the Environmental laws and SWM Rules,
2016.
5. | provide complete record of total number of Tractor Trolley | Not Available.
without number Plates moving in and out for the transportation
of solid waste, C & D Waste.

Further any clarification from this office, if required, you may personally visit this
office within 07 days of the receipt of this letter. If the applicant is not satisfied with the information,
he/she is free to approach the First Appellate Authority. ﬂ

Public Information Officer —cum-Regional Officer

Gurugram Region (N)
\/
i 2
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ANNEXURE —-A- 33

— HARYANA STATE POLLUTION CONTROL BOARD
e C-11, SECTOR-6, PANCHKULA

v Website — www. hsgcb org.in E-Mail: hspcbwatercell@gmail.com
Ph: 0172-2577870-873

Hspca/wC-/ 8622~ 8171 2
No. Dated: %~

Meeting on 15.12.2023 at 11:00 AM
HSPCB, Conference Room, C-11, Sec-06, Panchkula

Chief Administrator, Haryana Shehri Vikas Pradhikaran, Panchkula

Director General, Town & Country Planning, Govt. of Haryana

Commissioner, Municipal Corporation/District Municipal Commissioner of all
Districts of Haryana

Chief Environmental Engineer-il, HSPCB

Sr. Environmental Engineer, Water Cell, HSPCB

DTP/DTP (E) of all Districts of Haryana

Estate Officer, HSVP of all Districts of Haryana

All Regional Officers, HSPCB

'2-202-%

To

NS N

Sub: Meeting in compliance of direction of Hon’ble NGT vide order dated
28.03.2023 in OA No. 68/2022 titled as Raman Sharma Vs State of Haryana &

Ors.
Kindly refer to the subject noted above.

In this connection, it is submitted that Sub-Committee in all Districts of
Haryana was constituted vide this office order dated 09.08.2023 to comply the
directions of Hon'ble NGT vide order dated 28.03.2023 in OA No. 68/2022 titled as
Raman Sharma Vs State of Haryana & Others (copy of Sub-Committee order is
attached). A performa regarding submission of information of green
areas/parks/green belts was also shared (copy attached). The information in this
matter has not received from many Districts so far.

In view of the above, a meeting is scheduled to be held on 15.12.2023 at
11:00 AM under the Chairmanship of Sh. P. Raghavendra Rao, Chairman, HSPCB
in Conference Room, C-11, Sector-06, Panchkula in this matter.

You are kindly requested to. make it convenient to attend the meeting on the
said date and time please. VC link will be provided separately.
DA/- As Above.
k&\rif/ o~
Z 7

Env. Engineer (HQ)
For Chairman
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ANNEXURE —A- 34 -A
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ANNEXURE -A-34-D

¢ ANIO
. AN
\ HEPIVEING CGLPUGRAN

From,

SPIO-Cum-Executﬂve Engineer-H.
Municipal Corporation,
Gurugram -

To,
sp10-Cum-Chlef Account Officer,
Municipal Corporatlon,
Gurugram.

Memo No /MCG/EE-H/2022/ () §1€C Dated ln‘ 2

Sub: 1%t appeal under RTI Act-2005 RS-17EOW-CP-Gurugram of Sh. Raman
Sharma R/s CW-58 FF Malibu town Sohna Road Gurugram Mob:9818303690

I1.P.0. No. 59F765101
Ref.:- Your application dated 17.11.2022.

The parawise reply on the RTI application of Sh. Raman Sharma is given as under:-

Sr. | Question Answer
No
1. | Provide details of payments/Financial The detail of payment made to
assistant  /Service  charges/Maintenance various RWA,s of Mabu Town are
Charges made by any office of Municipal | given as under RWA

Corporation, Gurugram to any Resident | i) Malibu Town SW Rs.26,848/-
Welfare Association of Malibu Town, Sector- | ii) Malibu Town RWA Rs.89,056/-
47, Gurugram or NGO from 01.04.2022 to iii) Malibu Town PW Rs.2,29,116/-
30.09.2022. iv) M.T.G.W.(payment Rs. 11,708/~
not yet made)

2. | Provide copy. of any bills raised by any
Resident Welfare Association of Malibu Town,
Sector-47, Gurugram or NGO from Copy of bill raised by RWa M.T are
01.04.2022 to 30.09.2022 before any office attached.

of Municipal Corporation, Gurugram from
01.04.2022 to 30.09.2022

4. | Provide detail of all billraised by any office or
any Resident Welfare Association of Malibu Copy of bill raised by RWa M.T are
Town, Sector-47, Gurugram or NGO from attached as per para 2

01.04.2022 to 30.09.2022 Municipal
Corporation, Gurugram for Malibu Town for
any work (providing and fixing)

9. | 1) Provide information that which The work for maintance of parks in
agency/office maintained the parts and Malibu Town ware allotted from
green Belts of Malibu Town from 15.06.2022 | 01.09.2022 to 31.03.2023. MCG not
to 30.09.2022 and aware about who were maintaining
2) How much expenditure made on the the parks from 15.06.2022 to

maintance and providing & fixing 31.08.5022

AL
&,( SPIO-Cum-Executive Engineer-H.
Municipal Corporatioz/v‘/er
Gurugram v
Endst.No. EE-H/MCG/2022/ 4@ (€9 Dated: 99 /115 ,

A copy of the above is forwarded to sh. Raman Sharma R/s CW-58 FF Malibu
town Sohna Road Gurugram Mob:9818303690 for information please
IA—

SP!O-gum-Executive Engineer-H.,
l:lunictpal Corporation,
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ANNEXURE - A-35

ANNEXURE - A-35-A

Handing over/Taking over Performa

As per order of DTCOCP. Marvana, Chandigarh dated 09 O% 2022 the below rmentioned colony/Duliider area
Banded Over/Taking Over Process is carried out today e 15 06 . 2022 The detall is as e bow

Name of Suilder Malilna E..M P L—-A—;A‘
Area 2o e~

Details of Services Handed over:-

1. Roads —_— AR Sl et

2 Water Supply - Gy o222 -i’
3 Sewerage system —— 'Y 2.8 -0

3 Storm Water Drains —

(3 = - O ..-du»
is

1) The detail of above infrastructure Services &
2) The Builder/Licence/Colonies shall provide all assistance for overall functioning of all services

3) Any dues pending till 15/6/2022 will be borne by builder

Handed over by:
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ANNEXURE - A- 35 -B

DIRECTORATE OF TOWN & COUNTRY PLANNING, HARYANA
Nagar Yojna Bhawan Block-A, Sector-18A, Madhya Marg, CHANDIGARH.
Tele-Fax: 0172-2548475; Tel.: 0172-2549851, E-mail: tcpharyanaé@gmail.com

Website www.tcpharyana.gov.in
URGENT
TIME BOUND
To
Senior Town Planner,
Gurugram.
Memo No. ZP-5-Vol.-IV/AD (RA)/2021/ /6699~ Tolbate:-_(3-97~202
Subject:- Intimation and Complaint regarding Criminal Act and Commission,

Wrong & Erroneous issuance of Part Completion Certificate and
Indictable Occupation Certificate to M/s Malibu Estate Pvt Ltd and M/s
Endure Realty Pvt. Ltd. and their Directors and Associates Companies.
Unlawful and illegally placed Commercial Bus on Common Area vide No.
DL-1LY 7659 for illegal financial and other unlawful gains.

A Please find enclosed the following complaints sent by Sh. Raman Sharma:-
1. Email dated 01.04.2021
2. Another email dated 01.04.2021
It is requested to examine the same and send your detailed comments at the
earliest.
B. In the meeting held on 16.03.2021 under the chairmanship of STP, Gurugram,
various direction were issued to DTP(E)/DTP(P), Gurugram. The action taken report
on the directions issued to DTP(E) & DTP(P), Gurugram may be submitted to the
Directorate.
C. Apanfrantheabove.themdemgmdhubeendlrected to convey the
following:-
1. The individual occupation certificates stopped by DTP(P), Gurugram vide
his orders bearing no. 8535 dated 12.11.2020 may not be stopped.
However, a condition may be imposed that the occupation certificate is
granted subject to the demarcation of the colony.
2. The demarcation of the site be completed within 7 days i.e. by 20.07.2021

DA/As above
District Town P r (HQ),

For: Direclori Zown and Country Planning,
aryana, Chandigarh.

Endst. No. ZP-5-Vol.-IV/AD (RA)/2021/ <701 pate:-_{3-0T7-202
A copy if the same is forwarded to the followings for information and

necessary compliance, please.
District Town (HQ),

1. District Town Planner (P), Gurugram.
2. District Town Planner (Enf.), Gurugram.
For: Director, Town and Country Planning,
alt aBaryana, Chandigarh,
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ANNEXURE — A-39 - Green Area & Service Road, Sector, 50, Malibu Town, Gurugram.

Green Area & Service Road adjacent to Dispensary Site

Hm

# Gurugram, Haryana, India ; 7/ 43 Gurugram, Haryana, India w
DG-2 Rodeo Drive, Pocket H, South City Il, Sector 49, : g f Vikas Marg, Pocket H, Nirvana Country, Sector 50, Gurugram, 5
Gurugram, Fatehpur, Haryana 122018, India ~ ) 3 Fatehpur, Haryana 122018, India <
Lat 28.420719° 4 ¥ b Lat 28.420953° &
Long 77.052383° ¥ i Long 77.052254° 3

30/12/23 02:30 PM GMT +05:30 30/12/23 02:31 PM GMT +05:30

=~ o,

N

AN

)
NN
=)

Gurugram, Haryana, India
Vikas Marg, Pocket H, Nirvana Country, Sector 50, Gurugram, Fatehpur,
Haryana 122018, India
Lat 28.420953°
Long 77.052254°
| 30/12/23 02:31 PM GMT +05:30
] ?f” S




ANNEXURE - A- 40

; B GPS Map Camera

Gurugram, Haryana, India
174, 1st Floor, Good Earth City Center, near Park Hospital, Pocket H,
Nirvana, Sector 50, Gurugram, Fatehpur, Haryana 122018, India
Lat 28.420472°
~ Long 77.053256°
30/12/23 02:27 PM GMT +05:30

S e,
B GPS Map Camera

Gurugram, Haryana, India

C3C2+GRC, Malibu Town, Sector 47, Gurugram, Fatehpur,
Haryana 122018, India

Lat 28.420996°

Long 77.052142°

30/12/23 02:32 PM GMT +05:30

B GPS ﬁap Camera

Gurugram, Haryana, India

174, 1st Floor, Good Earth City Center, near Park Hospital, Pocket H,
Nirvana, Sector 50, Gurugram, Fatehpur, Haryana 122018, India

Lat 28.420479°

Long 77.06323°

30/12/23 02:27 PM GMT +05:30

1 Q GPS Map Camera

Gurugram, Haryana, India

Vikas Marg, Pocket H, Nirvana Country, Sector 50, Gurugram,
Fatehpur, Haryana 122018, India

Lat 28.420959°

Long 77.05226°

30/12/23 02:30 PM GMT +05:30
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ANNEXURE -A - 41

Q GPS Map Camel;a :

Gurugram, Haryana, India \
- Vikas Marg, Pocket H, Malibu Town, Sector 50, Gurugram, |
Fatehpur, Haryana 122018, India
Lat 28.421033°
Long 77.062278° :
30/12/23 02:31 PM GMT +05:30 x GoogleSy s

2 3 ¥ gL =

QGPS Map Camera

Gurugram, Haryana, India

DG-2 Rodeo Drive, Pocket H, South City II, Sector 49,
Gurugram, Fatehpur, Haryana 122018, India

Lat 28.420389°

Long 77.052479°

30/12/23 02:38 PM GMT +05:30

7.

74
¥

¥

e R e )
£ GPS Map Camera '

C3C2+GRC, Malibu Town, Sector 47, Gurugram, Fatehpur,
Haryana 122018, India

Lat 28.421367°

Long 77.052261°

30/12/23 02:35 PM GMT +05:30

£ GPS Map Camera

Gurugram, Haryana, India

174, 1st Floor, Good Earth City Center, near Park Hospital, Pocket H,
Nirvana, Sector 50, Gurugram, Fatehpur, Haryana 122018, India

Lat 28.420724°

Long 77.053465°

30/12/23 02:26 PM GMT +05:30
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ANNEXURE — A-42

Gurugram, Haryana, India vt Nirvana, Sector 50, Gurugram, Fatehpur, Haryana 122018, India
| | DG-2Rodeo Drive, Pocket H, South City Il, Sector 49, | A\ Lat 28.420727°
i Gurugram, Fatehpur, Haryana 122018, India p ‘

Lat 28.42039° Y " il Long 77.053479°
e SO 30/12/23 02:25 PM GMT +05:30

) 30/12/23 02:38 PM GMT +05:30

Long 77.053476°
| 30/12/23 02:25 PM GMT +05:30

&

ANNEXURE —A- 43
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ANNEXURE —-A- 44

| 301-302, 3rd Floor Good Earth City Center, Pocket H, Nirvana, Sector

| 50, Gurugram, Fatehpur, Haryana 122018, India
| Lat 28.421285°

Long 77.05397°

30/12/23 02:20 PM GMT +05:30

i »

";‘£ "-) et = A S ]
A & GPS Map Camera
Gurugram, Haryana, India
Shop 224, 2nd floor, Good Earth city centre Gurgaon, Pocket H,
Nirvana, Sector 50, Gurugram, Fatehpur, Haryana 122018, India
Lat 28.421204°

" Long 77.05373°
' 30/12/23 02:21 PM GMT +05:30

T R |
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ANNEXURE —-A- 45

Gurugram, Haryana, India

Shop 224, 2nd floor, Good Earth city centre Gurgaon, Pocket H,
Nirvana, Sector 50, Gurugram, Fatehpur, Haryana 122018, India
Lat 28.421129°

Long 77.053611°

| 30/12/23 02:22 PM GMT +05:30

S—

;S' - EIGPS Map Camera .

Gurugram, Haryana, India

Shop 224, 2nd floor, Good Earth city centre Gurgaon, Pocket H,
Nirvana, Sector 50, Gurugram, Fatehpur, Haryana 122018, India
Lat 28.421115°

Long 77.053609°

& 30/12/23 02:22 PM GMT +05:30
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ANNEXURE — A-46

946

& GPS Map Camera

Gurugram, Haryana, India

Unnamed Road, Pocket H, Nirvana Country, Sector 50, Gurugram,
Fatehpur, Haryana 122018, India

Lat 28.421003°

Long 77.053797°

30/12/23 02:23 PM GMT +05:30

BEGPS Map Camera

Gurugram, Haryana, India

C3C2+GRC, Malibu Town, Sector 47, Gurugram, Fatehpur,
Haryana 122018, India

Lat 28.42171404°

Long 77.052336"°

30/12/23 02:35 PM GMT +05:30
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ANNEXURE -A- 47

| Googlels. &

(Yo

e -’L = . / ,,._‘ﬂ:_ Vo

- EIGPS Map Camera
Gurugram, Haryana, India
C3C2+GRC, Malibu Town, Sector 47, Gurugram, Fatehpur, Haryana

7

o L i e

| 122018, India

Lat 28.42132°
Long 77.052252°

- 30/12/23 02:33 PM GMT +05:30

>

i . S B GPS Map"amera'(_

® Gurugram, Haryana, India
| C3C2+GRC, Malibu Town, Sector 47, Gurugram, Fatehpur, Haryana

122018, India

Lat 28.421345°

Long 77.052274°

30/12/23 02:34 PM GMT +05:30

R e
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B8 GPS Map Camera

Gurugram, Haryana, India

C3C2+GRC, Malibu Town, Sector 47, Gurugram, Fatehpur,
Haryana 122018, India

Lat 28.421158°

Long 77.052088°

30/12/23 02:33 PM GMT +05:30

T et

& GPS Map Camera

Gurugram, Haryana, India

C3C2+GRC, Malibu Town, Sector 47, Gurugram, Fatehpur, Haryana
122018, India

Lat 28.421156°

Long 77.052108°

30/12/23 02:33 PM GMT +05:30

ANNEXURE —-A- 48
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~  [EIGPS Map Camera

- Gurugram, Haryana, India

174, 1st Floor, Good Earth City Center, near Park Hospital, Pocket H,
=

Nirvana, Sector 50, Gurugram, Fatehpur, Haryana 122018, India
Lat 28.42072°

Long 77.053479°

30/12/23 02:26 PM GMT +05:30

0 |
& GPS Map Camera
Gurugram, Haryana, India
DG-2 Rodeo Drive, Pocket H, South City Il, Sector 49, Gurugram,
Fatehpur, Haryana 122018, India
Lat 28.4204°

Long 77.052451°
30/12/23 02:29 PM GMT +05:30
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ANNEXURE —-A- 49

T
o

ESLE

L i 4 GPS Map Camera

Gurugram, Haryana, India

DG-2 Rodeo Drive, Pocket H, South City Il, Sector 49, Gurugram,
Fatehpur, Haryana 122018, India

Lat 28.420717°

Long 77.05239°

30/12/23 02:30 PM GMT +05:30

-

)

: ' GPS Map Camera

Gurugram, Haryana, India

1021, Badshahpur Sohna Rd Hwy, Malibu Town, Sector 47,
Gurugram, Haryana 122018, India

Lat 28.421945°

Long 77.040451°

22/12/23 05:43 PM GMT +05:30

Y
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ANNEXURE -A-50

-y
ot 11 [
N

Wil
W i
L 72l

& GPS Map Camera

Gurugram, Haryana, India
C2CQ+GPX, Malibu Town, Sector 47, Gurugram, Haryana 122018,
5 India
V" ‘ Lat 28.421384°
X%\ X e\ Long 77.039504°
‘GQO\9|€} o 22/12/23 05:46 PM GMT +05:30
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50. Annexure — A-51 — Sale of SUPER AREA in Group housing

Total Super Basement

Area Parking Super Area % |}
Tower Total Flats / Qt{(Sq. Feet) Total Parking (Sq. Mtr) Total Area Tower % |in GH 4
T1 60| 181,706.876 96 10032.218 191739.094 20.0%
T2 60| 204,528.000 96 ) 214560.218 22.3% 42.3%
T3 52| 130,809.760 63 6755.794 137565.554 14.3%
T4 52 130,809.760 63 ) 137565.554 14.3%
T5 76| 131,766.180 84 8382.782 140148.962 14.5%
T6 76| 131,766.180 90 3 140148.962 14.5% 57.7%

ANNEXURE —A-52
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